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LEGISLATIVE ASSEMBLY
Wednesday, 26th February, 1947

The Assembly met in the Assembly Chamber of the Council House at Eleven

%ﬁ}le Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the
ir.

STARRED QUESTIONS AND ANSWERS

. (@) ORAL ANSWERS
*608. [Withdrawn.)

SEGREGATION OF INDIANS IN SOUTH AFRICA

1607. *Mr. Ahmed E. H. Jaffer: Will the Honourable Member for Com-
monwealth Relations please state whether Government propose to lay on the
table of the House a statement showing the number of Indians at present
residing in the Union of South Africa and the number of Indians subjected to
segregation and other hardships in the Union?

The Honourable Pandit Jawaharlal Nehru: There sre about 2,77,000 Indians
in the Union of South Africa. About 16,500 Indians residing in the Cape
Province are not subjected to any serious statutory disabilities and hardships.
All the remaining Indians (that is to say about 2,60,500) who reside in the
Transvaal and Natal Provinces are, however, subject to segregation and other
discriminatory measures causing hardships. The segregation laws have been
actually enforced in areas which have an Indian population of about 1,868,500 °
and this population may be said to have been subjected to segregation.

Mz. R. K. NEHRU’S DELEGATION TO THE U. N. O. CONFERENCE ON TRADE IN LONDON

1608. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable the Commerce
Member be pleased to state whether Government propose to lay on the table
of the House a copy of the instructions, if any given to the Indian Delegate
Mr. R. K. Nehru attending the U. N. O. Conference on Trade in London !

(b) Have Government received a report from Mr. Nehru on the results of
the Conference? :

(c) If 8o, do Government propose to lay it on the table of the House?

(d) Has the Conference agreed on the reduction of Tariff Barriers and the
removal of discrimination? .

(e) When will the next Conference be held and where?

f) Do Government propose to give an assurance that all parties from the
assembly will be represented?

g) Do Government propose to appoint in future, a non-official as leader of
the delegation instead of an official f

The Honourable Mr. I. I, Chuhdrigar: (a) Bix copies of the brief given to
the Indian Delegates have been placed in the Libarary.

(b) No.

(c) This does not arise at present,

(d) The Committee was in general agreement with the basic principles that
members of the International Trade Organization should enter into reciprocal

and mutually advantageous negotiations with each other directed to the sub-
stantial reduction of tariffs and to the elimination of preferences.

(e) The second Session of the Prepar;tory Committee of the International
Conference on Trade and Employment is scheduled to commence at Geneva
on the 10th April 1947.

tAnswer to this question laid on the table, the questioner being absent.
( 1191)
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(f) Though the discussions at the Prepai'atory Committee meeting are to
be held at an expert official level, the Government of India are considgring the
:u:ishon of attaching non-officials representing different interests, to the Dele-
ation. .
(8) I am hoping to be able to lead the Delegation myself.

CoMPLAINTS sGAINST MEssES TURNER MORRISON & Co., re STRANDING OF Pi1cRINS
AT JEDDAH

1609. *Mr, Ahmeq E. H. Jafter; (a) Will the Henourable Member for
CommonWealt!J Relations please state whether Government had received an-
urgent cable in. November last from Moulana Ismail Ghaznavi from Mecca,
complaining against the action of Messrs, Turner Morrison & Co., in instructing
their ships to return to Egypt with Egyptian Pilgrims, thereby leaving strand-
ed at Jeddah very large number of Indian pilgrims who should have been
previously taken in accordance with the terms of contract? '

(b) Has any correspondence taken place between the firm and the Govern-
ment of India in respect of this matter? .

(c) If 8o, what explanation has heen received from the firm in question ?

The Honourable Pandit Jawaharlal Nehru: (a) Yes a telegram to this effect
was received.

(b) Yes.

(¢) The shipping company have explained that all the pilgrims who were
likely ‘to arrive at Jedda up to the end of November were adequately catered
for, and such_delay as occurred in the return of pilgrims was due partly to
bad wenther conditions and partly to damage caused to one of their biggest
ships by a tornado. They have also urged that the transporting of Egyptian
pilgrims, without causing undue inconvenience to Indian pilgrims is one of the
reasons why they are able to accept the present rates of fares for Indian pilgrims.

€10.°—612.* [Withdrawn.]

ARREST OF INDIAXS IN CONNECTION WITH SATYAGRAHA CamPATCN 1V FOUTHE AFRICA

613. *Pandit Srl Krishna Dutt Paliwal: Will the Honoursble Member for
Commonwealth Relations please state- :

(8) the number of Indians nrrested in connection with Satyagraha Campaign
in South Africa till the end of 1946;

(b) the number convicted until then;

(c) the treatment being meted out to the Satyagrahis in the prison;

(d) the progress and the prospects of the Satyagraha movement; and

(e) the assistance being given or proposed to be given by the . Indign
Government and the Indian people to their nationals in South Africa in this

eampsign ? .
The Honourable Pandit Jawaharlal Nehrn: (a) 1,546.
(b) 1,545.

(o{ According to the information received by the Government .of Indis,
complaints have been made by passive resisters. of upduq strictness in enfore-
ing gnol discipline. There is stated to be no distinction in South African pri-
sons between political offenders and criminal prisoners.

(d) The passive resistance movement is still contjnujng apd the lead.ers. of
the passive resistance movement have ‘declared their intention of continuing
this movement until discriminatory laws are repealed.

(e) The attention of the Honourahle Member is invited to the replies to
part (b) of question No. 149 asked by Shri Sri Praknsa, on the 1st November

+Answer to this question laid on the table, the questioner being atwment.
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1946, to question No. 64 asked by Babu Ram Narayan Singh on the 5th Febru-
ary 1947 and to question No. 501 asked by Sardar Mangal Singh on the 22nd
February, 1947.

Sardar Mangal Singh: May I know whether the Government of Indis wrote
directly to the Union Government or through His Majesty’'s Government to
get information about the condition of prisoners? .

The Honourable Pandit Jawaharlal Nehru: We got the information from
our Agent. The High Commissioner has come back, but his Assistant is still
there and he supplies with this information which he obtains in South Africa.

FroNTIER PoLiOY OF GOVERNMENT OF INDIA

614. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member
for External Affairs please state: .

(a) whether Government have finally decided their policy about the
frontier; if so, what; and \

(b) the nature and extent of the change in the situation as a result of
that new policy?

The Honourable Pandit Jawaharlal Nehrn: (a) and (b). No final conclu-
gions have been reached. As the Advisory Committee of the Constituen
Assembly will presumably deal with Tribal Areas, it is proposed to await the
report of that Committee before any final conclusions are reached. The
general policy aims at the well-being of the Tribal Areas and the maintenance
of peace. While this objective is clear the means to achieve it have to be
carefully considered.

GOVERNMENT'S : RELATIONS “WITH FaAQR oF IPIL

615. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for
External Affairs please state:

(a) whether Government have established friendly relations with the Fakir
of Ipi by now; and

b) whether Government have received any communication from the
Fakir in this connection. .

The Honourable Pandit Jawaharlal Nehru: (a) I have nothing to add to the
reply which I gave to the Honourable Member’s question No. 147 at the meet-
ing of this Assembly on the 1st November 1946. Government are desirous of
maintaining friendly relations.

(b) No. .

DxLAY IN PUBLICATION OF COMMERCIAL JOUBRNALS BY THE GOVEENXMEKT OF INDIA
616. *Mr. Vadilal Lallubhai: (a) Will the Honourable the Commerce

Member please state how many commercial and other publications are pub-
lished by the Government of India in the Commerce Department directly or
through other Departments such as that of the Economic Adviser and Com-
mercial Intelligence and what are their titles?

(b) Which are the latest published issues of the same?

(c) Is it & fact that many imgortant and informative journals of the Gov-
ernment of India are published when they are out of date? ;

(d) What is the reasqn for the delay in publishing these journals which
reduces the usefulness of these publications?

(e) Have the Government taken or propose to take any steps to have
these publications published regularly and in time?

The Honourable Mr. I. I. Chundrigar: (a) and (b). I lay on the table a
statement giving the information in respect of the periodical publications of
this Department.
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(c) and (d). There has been some delay in the issue of most of the publi-
oations, owing mainly to (i) the dislocation and accumulation of work during

and after the War, (ii) Labour unrest in the Presses,
mission of relevant statistics from reporting authorities.

and (iii) delayed trans.

(e) The matter is already engaging attention and efforts are being made to
overtake arrears- and reduce the time-lag.

Statement showing

viodical yublications of the Department of Commerce.

List of publications Latest issues Remarks
(1 2 (3
WEEKLY

(1) Indian Trade Journal .

. atistios of Rail and River.
borne Trade Woeekly
arrivals and despatches of
certain staple commodities
into and from selected trade
centre.

(3) Indian Market Review
reign Market Review .
MONTHLY

(6) Aoccounts relating to the Sea-
’ borne Trade Nevigation
British India.

{6) Monthly Statistios of the
Cotton Spinning & Weaving
in Indian Mills.

{7) Monthly BStatistics of the

Production of certain selec-
ted Industries of India.

(8) Indian Customs and Central
Exocise Revenue.

{9) Joint Stock Companies (reg's-
tered in British India and
in the Indian States of
Hyderabad, Baroda, Mysore,
Travancore and Cochin.

(10) Trade at stations adjacent
to Land Frontier Routes.

{11) Raw Cotton Trade Btatistios

‘Deremben, 1944 to

(Rail & River).

20th February, 1947
(puhum .4 on
Thursday).

Four weeks from
week eoending
22945 to w.e.
13-10-46.

~

22nd February 1947

24th February 946

May, 1946

February and March
1948 (combined).

-

Marcch, 1948 (Com-
bined.)

January. 1047

July, 1944

January, 1944

September 1945

ceee

The issue for four weeks from
week-ending 20th O:tober 1048
to week-ending 10th November
1845 (combinel) is passing
through the Press. Compilation
of data upto the w. e. 7th
Beptember 1946 is ready.

cece

The issue for June, 1946 is pas-
sing through the Press. -Corrpi-
lation of data upto the month of
September 1946 is ready.

The issue for April and May,
1946 (combined) is passing
through the Press.

The issue for April and May,
1845 is passing through the
Press.

ceee

The {ssues for August and BSep-
tember, 1944 are pasing the
Press. Compilation of data
upto December, 1044 is ready.

The iasue for February, 1944 is
pnssing through the press.
Comnpilation of data upto De-
cember, 1944 is ready.

The iasue for October 1945 is
paasing through the press. Com-
pilation of data upto ugust,
14484 ix ready.

—
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List of publication
1))

Latest issues
(2)

Remarks
3

LY

-

(12) Exports of Indian Artware
and Sports goods.

(18) Trade Statistics relating to
the Maritime-States in
Kathi.war and the State of
Travancore.

(14) Accounts relating to the
Coasting Tr.de and Navi-
gation of British India.

(18) l!onthly Btatement of whole-
sale price of certain selec-

ted article at wvarious
centres in India.
(16) Aocounts relating to the

Inland (Rail and River-
borne) Trade of ludia.
(17) Trade Marks Journal

(18) Monthly Surveyof business
Condition in Indis.

QUARTERLY
(19) Statutory and Other Notioes.

ANNUAL
(20) Annual Statement of the Sea-
borne - Trade of British

Indis with the Britsh Em-
%lro and Foreign Countries

ols. I & II,
(31) Btatistical Abstrsct for
British India.
(22) Agricultural Btatistics of
India,Vols. I & II.
(23) Agricultural Btatistics of '

ritish India (Provisional).

(24) Estimates of Area and Yield
of Principal crops in India.

(25) Indian Tea Btatistios

(26) Inir Coal Statistics .

March, 1945 .
August, 1944

June, 1948

August, 1944 . .

1st February, 1947
March, 1946 .

C
ending
048.

Quarter
March 1

Vol. I—1042-43 and
1943-44 (combined)
Vol. 11—1939-40.

1039-40

Vol. I—1938-30 .
Vol. II—1938-39
1942-43 . .

1040-41

1940

1943

The publication was tempora:ily
diacontinued after the issue t or
December, 1939 and is now Le-
ing re-publirhed. The March,
1846 issue is passing through the

Press.

The iscue for April, 1945 is pass-
ing through the press. Compi-
altion of dawa upto Decembor
1945 is ready.

| The issue for September, 1944 is

passing through the press,
Compilation of data upto June,
1945 is ready.

The issue for July, August and
September, 1946 (Combined) is
passing”  theou the press.
Compliation deta  upto
Decomber, 1945 is ready.

The issus for September, 1044 is
passing through the press,
Compilation of data upto July,
1945 ia ready.

The issue for Vol. IIf r 1941.43
to 1043-44 (combined) covering

figures fur five years en
1943-44 is now passing t.hto‘::::

the Prou. _—m 4

'l‘bo fasue for 104047 is no
passing through the press.

Issue” for 1043-44 is pass
through the press, o8

Combined issue for the three
years ending 1943 -44 is passing
through the press.

Compilation of data for the com-
bined issue for two years 1941
and 1042 is ready.
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List of publications Latest issues Remarks
(1) 2 (3

(37) Indisn Rubber Statistios
(28) Indian Coffoe Statistios

i Cotton pressing factories
with names of owners and
particulars of marks slloted
to them in the different
provincea of British India
and in oertain Indian
Btates. N

(80) Joint Btock Companies in
British India, and in the
Indian Btats of Hyderaded,
Myso ‘e, Ba-oda, Gwalior, In-
dore, Travancore and Cochin.

(81) Indian Customs Tariff .

(32) The Review of the Trade of
Indis. -

(38) The Indian Insurance Year
Book. !

(3¢) Reginjer of Acoountants

(85) Prospectus of the Indian
Meorcantile Marine Training
8hip * Dufferin "’

»
BIENNIAL
(88) Large Industrial Establish-
ments in India

QUINQUENNIAL
(37) Quinquennial Report of the

average yied per acre
principal crops in India.

(88) Live-Stock Btatistios, India .

39 inquennial Catalogue of
( )Qt&gm talogu

Library.

.

141 & 1042 (Corn-

1840-41 .

1941-42 and amend-

ments for 1942-48.

1038-39 . .

27th Issue . .

1943-44 . .

1946 . .

Beptember, 1946 .

1946 . B

1942 . . .

1936-37 . .

1040 . . .

ssee

Compilation of data for the (com-
bined issue for two years 1941-
42 and 1942-43 i3 ready.

Compilation of data for the issue
for 1943-44 i3 ready.

The issue for 1942-43 ocontaining
figures for four years 1939-40)
1942-43 is passing through the
preas.

Also issued a3 Supplemeat to the
Indian Trade Journal.

cees

The issue for 1044 is passing
through the press.

.

The issue [for “1048 is pareing
through the press.

Part I—corrected
u 30th Ap
1032,

Part II—brough

upto April, 1941.

| Revised edition will be sent to the
press shortly.
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List of publications Latest issues ( . Rem: rks
(1) ' ) (3)

l - AN

OTHER PERIODICALS
{40) Crop'forecasts :
(i) Rice—1st, 2nd and Final

(ii) Wheat—1st, 2nd, 3rd, | (ii) Wheit and (iv)

4th and Final. Linseed, Rape and
Mustard for 1945-
¢6.

(iii) Cotton—1et, 2nd, 3rd,
final and  supple-
mentary.
(iv) Linseed, Rape and Mus-"| Fcr other orops,
tord—lst, ‘2nd and| ‘nly lstand 2nd ..
Final. forecasts for 1946-
.47 have been issygd
{v) Sesamum, 1st, 2nd, final | o far.
and supplementary.

(iv) Groundnut—lst, 2nd and,
final.

(vii) Castor seed—Kebruary .

(wiii) Btg::lcono——lst, 2nd and

Mr. Vadilal Lallubhai: Is the Honourable Member aware that statistical
abstracts are not available for the last five years?

The Honourable Mr, I. I. Chundrigar: It was decided that certain publica-
tions should be suspended because of shortage of paper snd the question of
resuming publication is under consideration.

Mr. Vadilal Lallubhai: Does the Honourable Member think that statistical
abstracts are not important?

Mr. President: Order, order, that is a matter of opinion.
.. Mr. Vadilal Lalubhai: Is the Honourable Member aware that monthly

“statistics of sea-borne trade, statistics of price of cotton etc., are not availalife
for the last twelve months?

The Honourable Mr. I. I, Olmndﬂgu': T have explained the reasons whieh
led to the stoppage of these publications.

Mr. Vadilal Lallubhai: Does the Honourable Member consider that twelve
months delay is not a long delay?

Mr. President: That is a matter of opinion. Next question.
UraxroM AND THORIUM DEPOSITS IN INDIA

617. *Mr. Tamizuddin Khan: Will the Secretary of the Works, Mines and
Power Department be pleased to state:

(a) the places where Uranium and Thorivm deposit have been discovered
in India;

(b) whether Government have sny plan with regard to these deposits;

{(c) in whom their proprietory rights are vested;

(d) the steps taken to prevent foreign exploitation of these. deposits; and

(e) whether sny legislation is contemplated with regard to these?



1198 LEGISLATIVE ABSEMBLY (26t Fes. 1947

Mr. B. K. Gokhale: (a) A statement is laid on the table giving the names
of fnlfzo;s'where Uranium and Thorium bearing deposits have been discovered
in . .

(b) An Atomic Research Committee has been formed under the Chairman-
ﬁis of Prof. H. J. Bhaba. It is also proposed to establish a Uranium Uni#

er the Geological Survey of India in charge of Dr. M. 8. Krishnan. I
will be for these two organizations to wark out some plan in due course.

(c) It is not possible to give & reply to this question without detailed investi-
gation of each particular property; but generally speaking, proprietary rights
in minerals belong to the State so far as Indian States and certain provinces
are concerned, while jn other places proprietary rights are claimed by private
parties. Each case has, therefore, have to be examined on merits by the
Provincial Government or State concerned.

(d) and (e). So far as British India is coucerned, the export of Uranium,
Monazite and Thorium is at present controlled under the Commerce Depart-
ment Export Control Notifications which will continue in force upto the 25th
March 1947. The other points raised are now under consideration.

Stutement

There have been small occasional finds of specimens of uranium-bearing minerals from
the Abraki Pahar Mica Mines and from Pichhli in the Gaya District, from Sungri in
Singbhum District, from the Sankara and Kodandurama Mica Mines and from Tummalatalu-
pur in the Nellor District, from near Vaiyampatti in the Trichinopoly District, from Yedur
in Mysore, from Thadagay Hill in Travancore and from Bisundni in Ajmer-Merwara.

Monazite, one of the thorium-bearing miperals, occurs in the Beach Sands in Travancore
State and in the coastal areas of the Madras Presidency and Orissa.

Mr. Tamizuddin Khan: Will the Honourable Member be pleased to state
the names of places in the list? TIf the list is not a long one, he might give
the names of places on the floor of the House. .

Mr. B. K. Gokhale: The list is fairly lengthy. Some of the names are diff-
eult to pronounce. If you want me, Sir, I shall read it.

Mr. President: It need not be read now; it may be referred to later on.
REPORT OF THE INDIAN DELEGATION TO THE SECCND PART OF FirsT SEsSION

oF GENERAL ASSEMBLY OF UNITED NATIONS. *

618. *Mr. M. R. Masani: Will the Honourable Member for External Affairs
please state whether Government propose to lay on the table of the House
» copy of the Report submitted to them by the Indian Delegation to the second
part of the First Session of the General Assembly of the United Nations held
@ October—December 19461 :

The Honourable Pandit Jawaharlal Nehru: The report in question has nob

yot been submitted to Government. It is expected very shortly and a copy
will be laid on the table as soon as it has been printed.

Mr. M. R. Masani: Is the Honourable Member aware that the Report on
the work of the United States Delegation to the U. N. Assembly was sub-
mitted to Congress by President Truman on 6th February, and will the Honour-
able Member please expedite the submission to this Assembly of the Repors
of the Indian Delegation on their work at the U. N. Assembly?

The Honourable Pandit Jawaharlal Nehru: Is the Honourable Member refer-
ring to the report of the last Session?

Mr. M. BR. Masani: Yes, it is for the same session that the United States
Delegation has already submitted its report, and it was also presented to
Congress by President Truman on 6th February.

The Honourable Pandit Jawaharlal Nehru: I am not aware that Presidend

Truman sent the report to the Congress, but I shall certainly expedite our
report as far as I can.
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Mr. M. R. Masani: Will the Honourable Member also kindly take steps
to* place in the Library of this House a copy of the Journal of the United
Nations containing the proceedings of the Session from Octoher to Décember
last year, which otherwise are not available to Honourable Members of this
House ? )

The Honourable Pandit Jawaharlal Nebru: [ shall certainly try to do.
that. I am not quite sure how many copies are avaiiable. .I believe there
is a copy in the External Affairs Department. Normally we should not like
to part with it, but I hope the Library of the Legislative Assembly Department
will subseribe to these Journals. I do not know why they should not get them

direct. Anyhow I shall try to do my best. :
TrADE RELATIONS OF NEPAL WITH FOoRE1GN COUNTRIES.

1619. *Mr. Madandhari Singh: Will the Honourable the Commerce Mem-
ber be pleased to state whether Nepal is under the Government of India fors
her imports, exports and trade dealings with other countries?

The Honourable Mr. I. I. Chundrigar: The Honourable Member .presumably
wants to know whether Government of India control the import and export
trade of Nepal. 1If so, the answer is in the negative.

CREATION OF AN EmBAssy IN NEPAL.

1620. *Mr, Madandhari Singh: Will the Honourable Member for External
Affairs be pleased to state whether the Government of India propose to create:

an embassy in Nepal?
The Honourable Pandit Jawaharlal Nehru: The Government of India have
not yet reached a decision regarding the establishment of a diplomatic Mission

in Nepal.

SHORT NOTICE QUESTION AND ANSWER.

TakiNng Over or D. E. 8. T., Co. LTp., AND THE QUESTION OF DISTRIBUTION OF
Eveorricity IN DeLHI BY D. C. E. P. A. AND THE MUNICIPALITY.

Lala Deshbandhu Gupta: Will the Secretary of the Department of Works,
Mines and Power be pleased to state:

(a) whether Government are aware that the Delhi Central Electric Power
Authority is taking over the generation and distribution of electricity hitherto-
done by the Delhi Electric Supply and Traction Company Ltd., in Old Delhi
Municipal Area with effect from the 2nd March, 1947, and that an agreement
has already been worked ocut to that effect in consultation with the Govern-

ment of India; '
(b) whether Government are aware that the Delhi Central Electric Power
Authority, as at present constituted, will not be able to continue¢ to charge:
he same rates as are being charged for electricity in the Delhi Flectric Supply
and Traction Company, Ltd., areas of supply and after deducting its cost of
roduction and distribution to hand over the balance to the Delhi Municipal

‘ommittee ;
*  (c) whether New Delhi Municipal Committee, being a distributing Licensee,
is able to buy electricity in bulk from the Delhi Central Electric Power Autho-
rity and distribute through its own organisation in its aré and thereby make a
substantial profit which goes towards the general revenues of the Committee;

(d) whether Government's attention has been drawn to the resolution passed’
recently by the Delhi Municipal Committee to apply for the grant of a distri-
buting License for its area and to be treated alike in this matter as the New
Delhi Municipal Committee ; if 8o, whether Government propose to consider the
application of the Delhi Municipal Committee, or in the alternative, to under-

S

t+Answer to this question laid on the table, the questioner being absent.
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4ake to run the entire distribution system through the Delhi Central Eleatric «
Power Authority, which is already empowered to take over the Delhi Electrie
Bupply and Traction Company, Ltd., as a going concern and pass on that
part of the profits that it makes in each of the Municipal areas, which are
served pro rata, to the Municipal Authority concerned and if not, why not;

(e) whether Government are aware that the Delhi Central Electric Pow:;
Authority is a purely nominated body and has no representative of the Delhi
-Municipal Committee on it; and

(f) whether Government propose to fill up the seat which was hitherto held
‘by the representutive of the Delhi Electric Supply and Traction Company,
Ltd., after the said Company has been taken over by the Delhi Central Electrie
Power Authority?

Mr. B. K. Gokhale: (a) Yes,8ir.

(b) Government are not aware that the Delhi Central Electric Power Autho-
‘rity contemplate any alteration in the rate schedules fixed by the Delhi Electrie
Bupply and Traction Co. Ltd., The question of amending the constitution
-of the Delhi Central Electric Power Authority to include retail distribution of
electricity is under consideration. The question of handing over any balance
to the Delhi Municipal Committee does not arise.

{c) Yes, Sir. '

(d) Government huve seen a statement to this effect in the press.  When
the Resolution comes up to Government through proper channel, it will he
-duly considered.

(e) The Delhi Central Electric Power Authority, Ltd., is a private company
with seven members, of whom two are nominated by Government; the other
five being appointed by their constituencies either by election or nomination.
a8 the case may be. The Delhi Municipal Committee is entitled to elect or
nominate one representative, but has so far refused to do #o.

(f) The matter is under consideration.

Lala Deshbandhu Gupta: Is it a fact that out of the six non-official Directors
-of the Delhi Electric Power Authority four are Europeans and two are Indiuns?

Mr. B, K, Gokhale: I have not got the names but probably that is correct.

Lala Deshbandhu Gupta: Is it a fact that there is no representation either
-of the taxpayer or of the general consumer on this body? '

Mr. B. K. Gokhale: The seven members represent (1) the Delhi Mumcipal
Committee (2) the New Delhi Municipa] Committee (3) the Punjab Chawmber
-of Commerce (4) the Delhi Electric Supply and Traction Co., Ltd. (5) The
Delhi Factory Owners' Federation (6) a nominee of the Governor ‘Jeneral in
Council, and (7) a nominee of the Commander, Delhi Jndependent Brigade
Area as representing the interests of the military consumers.

Lala Deshbandhu Gupta: Docs the Honourable Member therefore agree thet
there is no representation either of the taxpayer or of the general consumer on
this body and these Directors are not responsible to the shareholders and their
‘liability is limited to Rs. 50?

Mr, B, K. Gokhale: As I explained, this is a private company registered
under the Companies Act and I bave mentioned the names of the seven repre-
‘sentatives, two of them are elected by the municipal bodies and some others
by the Chamber of Commerce and others whom I presume represent the
-oonsumers in various formms. Some represent military consumers and some
represent civil consumers; and the representative of the Factory Owners’ Arso-
clation represents the industrial consumers. 8o they do represent consumere
-directly or indirectly.

Lala Deshbandhn Gupta: Why did the Delhi Municipality non-co-opersate
-with this body and not send its representatives?
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Mr. B. K. Gokhate: lie company was formed in 1638 and 1 believe the
Delhi Municipuuty always refused to send thewr represeututive becsuse . they
were ouly given oue seat agawnst two claumed by them.

Lala Deshvandhu Gupta: In view of the fact that the Delhi Electric Suj ply
snd Lracucn Co. will no longer be a constituent of this body and one seat will
fall vacant will Government consider the desirability of ending that dead)ck

and giving auother seat to the Delhi Municipality?

Mr. B. K. Gokhale: I said that the question is under exan.ination, but I
cannot commit Government to give that seat to the Delhi Municipality.

Laia wesnvandhu Gupta: s it & fact that these Directors or so-cailed
Directors enjoy uunlimited powers and the accounts of the D.C.E.P.A.P. are
‘not subject to the ususl control which 18 exercised by Governwment over muni-
cipalities or other statutory bodies? i

Mr. B. K. Gokhale: 1 explained that this is a private company registcred
under the Companics Act and they have got their Memorandum and Articles of
Association. 1 can lay a copy on the teble if desired, and the tlonoursvle
Member can draw his own inference as to the check exercised by Government.
Out of seven members, two are Government nominees and the other five are
nominated by other people.

Lala Deghbandhu Gupta: Is it not a private company only in name and the
capital is entirely that of Government?

Mr, President: That is an argument and not asking for information. What
information does the Honourable Member want?

Lala Deshbandhu Gupta: Is it a fuct that the cxpenses of the D.C.E.P A.
have gone up considerably and its administration is top-heavy. Is it alko a
fact that the salary bill comes to a lakh per year?

Mr. President: Order, order. I do not think these questions are admissible.

Shri Mohan Lal Saksena: Will Government consider the desirability of
nationalising or taking this company over?

Mr. B. K. Gokhale: I can only say that 1 will put up the matter before
Government. But I may also explain that under the Electric (Suppiy; Bill
Jintroduced in this House last year, it would have been possible for Guvernment
‘to set up an electricity board for Delhi province. Unless and until that Bill is
passed, it was not possible to set up a trading corporation and therefore Gov-
ernment decided that the best way was to have a private company registered
under the Companies Act. Although it is a private company it is to o very
‘large extent under Government control. But I will certainly put up the matter
again before Government for consideration.

Lala Deshbandhu Gupta: Will Government consider the question of putting
New Delhi and Old Delhi on the same basis, so far ag the distribution of
electricity is concerned in their respective areas?

Mr. B. K. Gokhale: That does not arise. I have said that all these pomta
are now under consideration; I cannot go any further.

Lala Deshbandhu Gupta: Is it & fact that the Delhi Municigality  has
already ‘applied for a license and the application is with Government?

Mr. B, K. GOMO: It has not reached me, Sir.

D

MESSAGE FROM THE COUNCIL OF STATE.

Bomﬁry of the Assembly: Sir, the following message h ncei
from the Council of State: § mensage has. heen received

“The .Council' of State at ite meeting held on the 25th February, 1947,
sgreed without any amendment to the following Bills, which were passed by
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the Legislative Assembly at its meetings held on Monday, the 8rd, Wednescay,
the 5th and Monday, the 10th February, 1947, namely:—
A Bill for the more effective prevention of bribery and corruption.
A Bill further to amend the Indian Extradition Aect, 1903.
A Bill further to amend the Coffee Market Expansion . Act, 1942,
A Bill further to amend the Factories Act, 1934.
A Bill further to amend the Indian Railways Act, 1890.

6. A Bill to regulate certain payments, dealings in foreign exchange and
securities and the import and export of currency and bullion.

7. A Bill further to amend the Indian Navy (Discipline) Act, 1934.

8. A Bill to provide for the completion of recovery of the temporary excise
duty on sugar.”

L ol ol S

INDIAN TRADE UNIONS (AMENDMENT) BILL

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

- The Honourable Shri Jagjivan Ram (Labour Member): 8ir, ] present the
BReport of the Select Committee on the Bill further to amend the Indian Trade
Uniong Act, 1920.

. —y

THE RAILWAY BUDGET—LIST OF DEMANDS
SEcoND STAGE—CORtd.
DeEMaNp No. 1—Ramwway Boarp—contd.
Capacity of Indian Railways to meet Transport needs of the Country.

Mr. President: The House will now proceed to consider the various cut
motions. May I know whether in view of the early termination of the Question
Hour it is proposed to stick to the time table? The other day there was some
eomplaint on behalf of the unattached members that the time allotted to them
was' insufficient.

Mr. P. J. Griffiths (Assam: European): We are quite willing to give up hall
an hour which may be allotted to the unattached members.

Shri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rursl):
There is one cut motion on which the Government have now got an opportunity
of giving a reply. Some time may be set apart for that; it was standing over
from day-before-yesterday.

Mr. President: That would be outside the agreement. I take it that the
Furopean Group will carry on up to 8-30.

Mr. W, M. Martin (Bombay: European): 8ir, T move:

““That the demand under the head ‘Railwav Board’ be ceduced by Rs. 100.”

Sir, in discussing the capacity of the present and future in regard to the
Indian Railways, T would like to assure the Honourable Member for Transport
that I do fully anpreciate the difficulties that the Railways today have to
contend with. We are quite aware of labour troubles, steel shortagee and
wood and other shortages, g0 that in making mv eriticism. T would like to assure
the Honourahle Member that T am bearing all hia troubles in mind. In dis-
cussine the eapacity of the Railwavs T think it ig fairly ohvious-thnt it must be
divided into the long term nolicv and the short term poliev. T think the Tang
term policv is a fairly simnle one and T would onlv ask two auestions: Whether
tHe present pnssenger traffic is roine to he maintained and whether there wonld
be the same demand for goods freicht. The questione are east, hut the answers
may not be so easy. Tn my opinion the passenger demand has certainlv come
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o stay. The Honourable Member said yesterday, Sir, that more money and
more leisure was having the effect of making people more travel-minded and 1
feel that as it is the policy of this Government and the Provincial Governments
to increase the standurd .of living 1 think it certainly can be tuken for granted
that with an increased standard of living the people will get even more travel-
mindéd than they are today. ‘

With' regard to the freight traffic, that, Sir, is not quite so easy to answer.
It depends very largely on the pace of the industrialization of this country. 1
am going to leave the long term policy and to get on to the policy which
interests us more and that is the short term policy. Now I have taken a great
deal of trouble to examine the Railway Board’s Reports for the purpose of
comparing the railway capacity in 1989 and in 1945, and ] am aware that it is
rather dangerous to prove ones points on figures end even more dengerous on
statistics and it is just as easy to disprove what one has tried to prove by alnost
the same figures. With regard to the capacity in 1939 compared to 1345 the
freight carried in 1939 wae 86.4 million tons over 22.158 million miles, and the
average was 2562 miles per ton. In 1945 the freight carried was 101 million
tons over 28410 million miles at average of 279-3 miles per ton. That, Sir,
is approximately 174 per cent. increase. I understand, and I believe thai in
1946, that is the year under review, the amount of freight carricd was not as
much as in 1945. It would be interesting to hear from you what you estimate
to be the freight demand for the coming year,

Another point is that wagon usage was 40 miles per day in 1989 .and also
40 miles per day in 1945. An interesting point is that in 1939 the average
wagon usage included those that were standing and stabled, and in thosc figures
there is an allowance for 10,000 wagons having laid idle for two wonths and
this figure went up to as high as 18,000 at one time.

Load per train (steam) in 1045 was 460 tons and in 1939 380 tons, and
speed of & goods train—that is not quite 8o easy—in 1946 is stated to be 10
miles an hour, but I cannot find any figures for 1939. I gather that the average
speed was round about 15 miles an hour. The point I am trying to make is
this: We are told that the capacity today is 80 per cent. more than it was in
1989. If the freight moved in 1946 was less  than 1945, which was only 174
per cent. higher than in 1989, am I not right in assuming that t.day there
should be no shortages of wagons, but, Sir, there are shortages aud therc is
certainly great difficulty—not of course as great as it was—in getting ones goods
moved. I think I can anticipate your rely to that point, and that is, as you
stated yesterday, that a good deal of wagon reserve had to be kept for tihe move-
ment of grain. That is quite as it should be, but the point I want to make is
that it seems wrong—looking to the future and in regard to the capacity of the
Indian railways to meet the transport needs of the country—that the wholas of
the commercial movement should be held up on account of some sort of crisis
in this country. I therefore suggest, Sir, that in looking to the future there
should be a pool of wagons which should be kept for emergency purposes. There
are lots of things that might happen in this country: shortage o}) food, shortage
of coal and difficulties in times of flood, when it is necessary to rush wagons
to the various parts that are effected. The point is that after the railways have
met the demands of commerce.and industry in this country, there should
certainly be some means of preventing any crisis interfering with the commer-
cial trade of the couniry. T think I have tried to point out in my comparisons
of 1939 and 1945 that the wagon miles was about the same. The increase of
174 per cent. has nqw been made up by 80 per cent. of more general service
wagons in-oneration today. The speed of the trains has certninly slowed down,
and I think one of the troubles is that the wagons are not being used as exten-
sively as they should.

In order to be constructive, I think that it is necessrary that the railwavs
should first of all create s pool of emergency wagons: that it is most essentinl
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that the speed of the trains should be increased: that there should v o yuicker
turnover of wagons: that there snould be & trategic placing of wagons su that
if they are so placed it means if there are any special demands from uny pard
of, Indis these wagons can get there as quickly as possible in order to relieve

congestion.

I .am going to leave the wagons alone for the moment and to get «n to one
or other things which are relevant to the Indian railways. In the uLundlug of
goods s good deal of speeding up is required there. I think there is one thiwg
which can bhe speeded up and we can take a lesson from the war, und ihat is
the use of mobile cranes. At present a lorry drives in with 1ts 10 bales of cotton
and a team of coolies come along and probably take the best part of «n hour
or one and a half hours to unload that lorry. If one nad these motor-cranes, i
is more than likely that that lorry wouid have unloaded in halt sn hour. I
think another thing that wants speeding up is the settlement of clais. 1
notice in the statistics that the time taken to pay claims various from 40 to 188
days. An extraordinary thing is that the railway which pays its claim in 40 duys
has 77,000 claimé against the railway 12,000 claims which takes 188 days. It
looks as if the railway with the larger quantity of claims is more efficient than
the railway which takes longer. The reason why I mention this question of
elaims, is, because it does cause a great deal of dissatisfaetion amongst the
public. After all, 8ir, it would pay the railway, at any rate, to please a few
of the people some at s time. Tf out of 10 claims one is genuine. and it can
be paid quickly, then do so and at least have one satisfied customer f you have
to keep the other nine waiting,

I will now deal briefly with passenger service. I do not think there is any
doubt whatever that this country has to face up to a very radical chingc in the
manufacture and supply of passenger carriages. The project of maaufacturing
locomotives and rolling-stock in this country is very excellent and very laudable
and we are all very glad to see it. But, Bir, you or your successor will be shot
st for years to come unless something is done quickly to relieve the congestion
of the passengers carried. I would suggest that it is most important that from
somewhere you should obtain as much rolling-stock for passenger carrying as
quickly as possible. I think the policy should be not what it costs but from
where you can get it quickly; whether it is from Russia or the United States’
of America or any other foreign country it should be got as quickly as possible,
until t;;mh time as you are able to manufacture all one’s requiremenis ir this
country.

I think there is another important point, and that is that most couniries
have realized the value of tourist traffic. T think in vour future procranure of
carrying capacity vou should include the huilding of observation eam nnd of .
saloon carriages which is going to imnress the foreigner. After all. the foreigner
comes here to snend monev and T think for the good of the cann‘rv. The 1nnre
that you can attract the hetter it will be for the state of the finarces of this
country. Therefore, Sir, T repeat that in your programme this should be given
consideration. . '

I am going to finish up with a very brief reference to the potential passenger
that you are not ecarrying. One presumes in this enormous countrv, thc only
citizen who is interested in the railways is the man who lives within hailing
distance of a railwav. There are many millions. of potentinl travellers in various
parts of India which T do not think that the rail can ever sdrve. 1 thrik thad
it is most essential that the Railway Board, considering their future plans,
thould consider ns well the development of ronds and the bringing in of the
development of rail-rond transnort. T do not think, Sir, that vou need worry
about computition. The ordinary third class fare on the railway is vsrs nuch
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lower than I think it is ever likely to be on a bus. But, suppusing for the sshe
of argument that the railways do.feel competition. We should remewnber that
every department of the Government is part of a family and where possibly the
railways might luse some other purt of the Government will benefit, | think, a
much larger income will be received from taxation from otor {rauspori. An-
other department will get & tax on petrol, tyres, trucks and licenses, so that if
it did corue about that the railways lost income due to road transport coiupeti-
tion, I think that another department of the Government would make this up.
I would therefore be interested, if wher the Honourable Member rcplice, he
would let us have exactly an idea what he as well as those wino a«vise hitn fcel
with regard to the future development of roads in this country and of rail-road
transport. ®

Sir, T move:

Mr, President: Cut motion moved:

“That the demand under the head ‘Railway Board™ be reduced by Rs. 100.”

8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
8ir, it is very clear that the present equipment of the Indian railways is not.
enough for the transport needs of this country. That fact has beeu substan-
tislly admitted even by the railway authcrities. Not only this but in the
speech of the Honourable the Railway Member he held out no great hepe about
meeting adequately the needs in this connection in the immediate future.

Bir, every country requires an adequate, efficient and cheap system of
transpert.  There is a certain optimum which has got to be kept in view and
provided for in terms of population, production and trade. If such a basis
wore to be luid down, I am sure the railways of this country will show a great
lag, they arz far behind the requirements of the country.

Mr. President, in the course of the last ten years many factors have come
into existence, which augment this lag further. There has been an increase-
of vopulation. Owing to the war there has been an increase in production
also and henice an increase in trade and an.increase in employment in the
oountry. These four factors are the basic factors which generally dstermine
thy needs «f the transport system in any country. When one looks at our
railways and what it hag done in the pust so many yeurs, I think nobody will
accuse the Indian railways at least of efficiency. 8o tar as adequacy is con-
cerned, its absence is also an admitted fact. I do concede thut they are in &
way a cheap system of transport. But what we are concerned with today
is not so much the cheapness of the transport as with its adequacy. 1In this
connection we have seen in the course of this debute and also outside that
there has not been enough facilities for the passengers, nor enough wagons to
carry the goods from one part of the country to another. Ordinarily this state
of affairs would have been a little teo much to beur but when this country has
accepted a system of rationing of focdstuffs and other essentinls on a very large
scale und practically in the major part of the country, the trunsport system of
this country assumes much more importunce. Any break down in the trans-
port system means a break down in the entire system of rationing. If there
had been no rationing the problem of transport would not certainly have be-
come so important. Therefore what I am greatly interested in todav is to
sco that at anv rate the transport system works in a manner so as to keep the
rationing svstem in perfect order and if pessible, to improve it.

Sir, T have said that ruilwayv transport facilities in this eountry are inade-
quate and <o one would naturally look to wome constrnetive sngoestions.
Yesterdav. while speaking ahout the amenities of the third eclass passencers I
suggested that in view of the fuct that the railwav authorities are unnble to
manufrcture enourh coaches in the nenr future, thev should seriously eonsider
requisitioning whatever materinl mav be released or mav have been released
by the military department and enlist this to serve the passenger traffie. I



1206 LEGISLATIVE ASSEMBLY [26TB FrB. 1947
{Rjt- N. V. Gadgil. ]

do not want to be dogmatic about the particular method of doing it—whether
it should be done as & state concern or on the principles of a tripartite agree-
ment to which reference was made by the Honourable the Railway Member or
whether it should be left to private enterprise governed by a sort of regulatory
system. I am not keen on any of these methods but what I am keen on is
that there must be adequate facilitics for passenger traffic,

In the course of his reply the Honourable Member discussed at some length
about the additional purchasing power which at present remains in the hands
of the masses and if there is at the same time a sort of rationing of articles or
commodities, naturally this additional purchasing power must have some out-
let, and he suggested that as a result of@his there has been greater resort 4o
railway travel as also to drink and certain other things like visiting cinemas,
etc. Mr. President, you will be surprised to learn that before the war started
the excise revenue of the Bombay Presidency was near about 150 lakhs but in
1045-48 it went up to nearly 9 crores and this is because there has been enough
purchasing power left in the haunds of the working classes. In the absence
of any good and fruitful source of investment or expenditure part of that pur-
chacing power has been directed towards the purchase of drinks. That also
is an aspect which has got to be taken into consideration. If there are no
other ways in which the purchasing power can be diverted, would it not be
better to encourage travel? If that is so, is it not then incumbent on the
leaders of the country as also the Govermment of the day to provide adequate
fecilities for travel? As I said vesterday, passenger traftic has a special signi-
ficance in terms of a short term solution. I aguin want to repeat, Sir, that
thousands of military lorries and cars are available today. If the Governmen$
is determined to make the utmost use of them it is possible that congestion
in the railway traffic may be eliminated to a very great extent. The Govern-
ment is trying to settle and rehabilitate people who have been demobilised.
May I not suggest that what they are doing with respect to human elements
they may do with respect to the material equipment that may be released
as a result of the cessation of war? If a determined effort is made then even
in respect of goods traffic the inadequacy of wugons and the consequend
occasional shortage one finds here and there may be avoided. The railways,
T know, are trying in some places the experiment of running goods lorries. I
also know in some places—and a reference to this was made by the Honour-
able Member in his speech—the ranilways have encouraged what is called rail-
way relief service. I again want to repeat that T am not keen on the character
of the agency—it may be a straightaway state eoncern, it may be under private
enterprise—but the need of the hour is that there must be enough facilities
both for passenger traffic and for goods traffic. But if the Railway Member is
inclined to look at this problem from a higher point of view I may invite his
attention to one aspect of the thing, namely that the railwavs in so far as
they have developed up till now have resulted in the concentration of industries
in certain regions. Whether it is good or not is another matter. But the
fact remaing that it has raised a number of problems such as housing and con-
centration of lahour, and it is for him to consider whether a policy different
from this, namelv the policy of dispersal of industries and not the concentrs-
tion of industries in certain localities and in certain centres is worth pursuing
a5 thia hour of the day. If he appreciates this part of my argument T respect-
fully want to suggest to him that for this purpose he cannot have & better
agency of transport than the motor transport, because it iz possible for motor
trensport to go into the innermost parts of the country. That it will be able
to develon markets is an nccepted fact. It seems there has been some preju-
dice in the minds of the railwav authorities and thev look upon motor trans-
port a3 a sort of competitive transport agencv. I want to point out that in
reality it is not competitive but complementarv. Even in regions where the

-
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road: run parallel to the railway lines a careful enquiry will go to show thas
the motor transport system brings more traffic to the railway. I do not think
that in certain parts of the country railways have begn planned with any view
to industry or traffic. In most of the cases they have been planned with a
view to securing internal security. In those regions the parallel roads bring
move traftic to the railways. To be particular I will give an example to the
Honourable the Railway Member. The M, & S. M. railway line from Poona
to Hubli, at any rate that part of it which runs from Poona to Dharwar has
been planned in such a manner as not to bring any kind of traffic. If he were to
see the returns of goods and even of passenger traffic he will find that that is no$
& paying proposition and if it has become a paying proposition in the course of the
last 10 years it is because of the development of motor transport. . New markets
have come into existence because the motor transport is doing better business.
So, the point is that he may not look@mpon motor transport as a sort of ocra-
petitive system. It is not an alternative but is an addition. Further he will find
that it is in the highest interests of the industry, and it will also serve more
vseful purposes so far as trade is concerned, that he should encourage the
metor tramsport system.

Now, in the railway the rates structure is based on certain principles and
ouc of the principles is what the traffic .can bear. So far as motor transport
is concerned that is not the principle. The principle that works out there is
the cost of service because they have not the so-called overbead charges %o
bear and they do not muke any difference whether the article is valuable or
whether the article is merely bulk and of no value. In Railway rates struc-
ture you have s number of principles. When the article is of value you have
to declare the value and you naturally ask for a higher rate. But the poor
lorrywallah, whether you ask him to carry gold or gur, that is jaggery, will
charge the same rate because he charges in terms of bulk, and that has en-
couraged to a great extent trade in certain centres. I will give the Honour-
abls Member another example how very costly the railway transport ultimately
becomes with the result that commodities which would have been otherwise
sold jor less have got to be sold for more. For example at Telegaon, a few
miles to the ‘north of Poona there is a glass factory. It is about a ile from
the railway station. If the factory wants to send ite articles from Telegaon
to Bombay, it has to teke it from the factory to the railway station and from
the Victoria Terminus to its godown, and that means additional cost of trams-
port between Telegaon station and the factory as aldo from the Victoria
Terminus to their godowns. Imagine, if they have motor lorries, right from
the gates of the factory the commodities can be removed straightaway with-
out any tranship to the gates of the godown. It means less cost. It means
less use of human energy with the result that commodities are sold at less
price for the consumer. 1 want to bring to the notice of the Honourable
Member that, although this year the goods traffic is shown to have been less
4o a very small extent, hereafter, as he himself will be willing to admit, the
traffic will increase. If this country is to enter on an ambitious scheme of
industrialisation, no industrialisation is possible unless there is an sdequate
svstem of transport. If it is to run on coal it also means additional fac?iities
of trausport. More industry means more production, more employment. And
if employment is more, it is certain that it is only possible if labour is mobile.
That means labour will move from place to place. In other words there will
be more travel. I therefore submit that even in the interests of his long-term
plan be must seriously consider the suggestion that I made yesterday in ¢on-
nectinn with the passenger traffic and I guggest to him on the same lines thal
he can requisition Militery lorries for goods traffic. He has budgeted
Re. 1,50,00,000 for investing in the tripartite companies that may come into
existenece. T hold no brief for any existing operators, In fact, I stand for
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nationalisation. 1 know that in the initial stages there are risks. [t may
become bureaucratic. It may be even costly, for I have before me a scheme
12 Noox prepared by the Bombay Government and if it is to run on the
present tariff it means a loss of 6 lakhs every yvear. The scheme
is merely confined to passenger trhffic bub if the rates are increased, it is sure
t» bring additional revenue to the Government of Bombay,
Mr, President: The Honourable Member has exceeded his time limit con-
siderably. He must bring his remarks to a close.

Bjt. N. V. @adgil: I shall do so in & couple of minutes, if they are allowed
to me. I only want to repeat that although I have suggested thig as a short
term solution I still believe that out of this short term solution there will

.emerge a long term solution which will be more successful. Sir, I have done.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa, Muham-
wadan): I have. already indirectly referred to the question of capacity in con-
wection with the shortage of wagon about which I was speaking yesterday,
which is inter-related with the questlon of capacity of the railways. I did
say that you will have to increase the quantity of wagons and the rolling stock
to at least 50 per cent., if not more to cope with the needs and requirements
of this country at the moment as more later as we have greater prospectg in
future. The Honourable Member stated that they have been working to their
utmost capacity. That was also the statement given a few years ago by the
Honourable Member’s predecessor, We have seen overcrowding in the matter
of prssengers and also shortage in the matter of movement of commodities,
raw materials, and industrial products. The normal channels of trade have
bee:;: mostly choked owing to inefficient or inadequate supply of wagons. In
any case the shortage of supply of particular commodities in some centres has
becn mainly due to shortage in the matter of movements and this has resulted
in black marketing in the case of even those commodities which were in
asbundance at other places. It has adversely affected perishable commodities
which may have been in abundance at one place and owing to shortage of
movement they were either allowed to perish or to be sold at far lesser velue
than the commercial value and thereby affecting the producers in that area.

8peaking of capacity, we have not only got to look to the rolling “stock
and the wagon position but also to the question of greater number of ‘‘Loco-
motives'’ and also introduction of double line system or triple line system so
that the movements may be easier. Even if we increase the number of
wagons by two times, we would not be able to move our commodities unless
we have the double or triple line systern on the most vital areas of the railways.
In many places particularly in Bengal there is a bottle neck position. Even
double lines are not sufficient and probably triple lines may have to be laid
before congestion can be removed.

Liven in old India when the population of this country was one eighth of
what it is now or even less, the movement of commodities through indigenous
boat system was sbout the same as it is now. The rivers provided us with
nstural navigation by means of the indigenous boat system In those days
Patna used to be one of the most important towns for import and export from
different parts of India. With the advent of the Railways we have not been
able to cover even o reasonuble proportion of that internal movement ag we
used to have in the past. If you compare the average distances covered by
the railway line in this country with the average mileage in other parts of the
world you will notice that we are probably short by a.b.ouﬁ 200 per cent. or
some thing like that. We should have by now three times‘asrea covered by
rail more than what we have today to cover our needs and adequately move
our trafns to meet the necessity of passengers and trude.
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Nuw, as reg: ds motor transport, the matter was very ably -iisoussed by
Mr, Gadgil, whe gave us the pros and cons of it although Ze himealf feels that
natic: alisation is the only scheme that would ultimately benenc the country.
He has certain views which he has placed before this House. I feel thas
motor transport has to be nationalised from the very beginning because the
freight rate structure has got to be based on a certain uniform policy. As
Mr. Gadgil pointed out that in the case of private motor transport, the freighs .
rate structure is based on mileage and weight and nothing else, the rate for
ooal and sugar being the same for the same distance. The Railway freight rate
structure has got to be based on many other considerations and unless the road
transport is also nationalised, it may not be possible to carry on the same rate
structure by this or that system of control. It may be argued that by controls
or by legislation we can compel certain rate structure policy by motor trans-
port a1 well but we all know what is the fate of so many controls in this
country, how black marketing has been rampant and if you allow things o
be nbused, this would be going on on a larger scale. 'I want to impresa ou the
House that with the increase of the capacity of the railways it is necessary
that co-ordination has to be maintained with the motor transport and for this
we must have nationalised transport. Whether the interest of the Railways
skould be 80 per cent. or 80 per cent. or 50 per cent. in the motor transpord
business, I am not concerned. I thought at first that 100 per cent. interess
sbculd go to the Railways and Railway as co-ordinating Motor Transport ser-
vice should be nationalized to have smooth working in this country. Bus
later on we had many other considerations and we know the policy that we
have decided and on which I need not dilate any further. I will only say that
the Honourable Member should appreciate the fact that in the conditions .in
which we are and the prospects that we have for this country, we may be able
to become a leading country for the whole of Asia and even Europe in com-
merce and trade as a whole. We have got to increase our capacity tremen-
dousiy. We cannot continue our trade and the development of industry with
the limited reso'rces and capacity of our railways as we have them foday.
Even if we double the number of wagons, it would not solve our problem.
As T said, the question of laying down lines and thus increasing the rail mileage
is also very essential. With these words I support the motion.

Mr, Geoftrey W. Tyson (Bengal: Furopean): Sir. the case of trade and

* industry has been very eloquently put before the Honourable the Railway
Member for the last two days and I can only assure him that so far as I am
eoncerned, he is now coming to the end of his long ordeal on the Railway
budget. Various speakers have drawn attention to the needs of industry and
the needs of commerce. They are cogently expressed in the conclusions in one
of the Chapters of the Indian Coalfields Committee report where it is pointed
out that if their suggestions should result in a net increase of an output of coal
of 11 million tons by 1956, a great many more transport facilities will be required.
I take it that those are the recommendations which the Honourable Member in
sharge of the Department is bearing in mind. The Coalfields Committee goes
on to suggest that a high power inquiry should be initiated to go into the entire
question of rail transport facilities, not merely for coal traffic but for all traffic
and the last of their reeommendations is the one which was emphasised by iny
Honourable friend Mr. Martin this morning when he said that the speed should
* be incressed. Those are all recommendations in general terms and as they
oome from a body like the Coalfields Inquiry Committee, I am quite sure thas
‘the Railway Board and the Member in charge will give them their appropriate
weight. They are all long-term recommendations. What we are concerned
with, and particularly concerned with in the moving of these cut motions, is o
draw attention to problems which affect us in the short run of things which are
taking place now.
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A few days ago I remember listening to suwe questions, and some supple-
mentary questions in this House about the match shortage in Delhi. The match
shortage in Delhi may seem to be rather remote from this special cut motion,
and the questions that were put and the answers that were given on that occa-
sion certainly related to the distribution aspect of the matter. But my inquiries
snd my information suggest that distribution is not the only cause of such sn
imnportant thing as the match shortage. Actually, the shortage began at the
factories, and the factories difficulties were related to the very subject which we
are discussing in connection with this cut motion this morning. The factories
in the match industry are dependent for their principal source of supply upun
simul timber, most of which is grown in northern Bengal and, also 1 believe,
in Assam. Early last month before I came to Del%.i, I was informed in
Calcutta, in answer to some inquiries that I made, that a number of matech
factories had been obliged, by reason of the shortages of simul, to close down
their works for periods varying from one to three weeks. I was also credibly
informed—I put this forward with some reserve but in good faith—that the
shortage of simul coming to the factories was in turn due to a shortage of wagons
on the Bengal and Assam Railway, where at the beginning of January, 1 was
told, no less than 1,800 tons of simul was reported to be lying at various railway
stations awaiting transit or transport to the factories, which, as I said, were
either closed or were working on short time. The obvious result of this was that
the workers were laid off and their wages were lost either in part or wholly. The
earnings of the companies concerned were down and the profits of the share-
holders were correspandingly reduced, and we come back to the proposition that
Delhi and other eities were going short of the essential article like matches.
Now, 8ir, the shortage of wagons was given to me as the reason for this state of
affairs in one relatively small industry, which I have quoted. But it was also
suggested to me by people in the trade that the shortage of wagons was more
apparent than real. I was told that however irregular the movement of goods
was, there was a very regular traffic in wagon permits in that part of the world
snd that the whole situation required investigation at a fairly high level. The
suggestion that was made to me was that local stationmester in the matter of
wagon supplies is a good deal more of a tyrant than the Railway Member him-
-self or the Railway Board. I do not know how far that is true, but it does seem
%0 me that there is & case for closer examination of this mattef. As my Honour-
able friend the Mover of the cut motion emphasised this morning, there are long
end short term aspects of this subject. One aspect of the long-term considers-
sion is to be found in the recently published report of the Indian Coalfields
Committee. The short term aspech is, I suggest, sn overhaul to look into the
grievences of relatively small but important and essential industries. This is
just as important as adding to the wagon supply. It is urgent and essential thad
wagons should be used to the best purpose; that distribution should be fair and
that those concerned in arranging distribution should be seized of the import-
ance of the duty which is emtrusted to them. Bir, I support the motion.

Pandit Lakshmi Xanta Miatra (Calcutta: Non-Muhammadan Urhan): Sir,
this cut motion raises issues of very vital importance to the question of the
development of the E:mu resources of this country. The question is how
for the capacity of the Indian railways is sufficient to meet the growing needs
of the country. The Government of India has got an elaborate scheme of'
‘Post war re-construction in this country in its various Departments.
Naturslly, therefore, the greatest strain must be borne for this purpose by the
railway systems in India. I think the Government of India have now realised
that for all schemes of future construction in India they have got to be careful
among others about four things. There is in the first place shortage of coal,
then, the shortage of steel, then there is the shortage of cement and then
shortage of bricks and building materials. Now, Sir, if the Honourable Railway
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Member will kindly analyse the cause of these shorteges he will find that his
reilway is the primary cause of all these shortages. The failure of the railways
in India to foce up to these growing nseds would ultimately be responsible for
all these shortages. The problem is & very big one and it is not possible to
touck upon all its aspecte within the space of ten or fifteen minutes. I will
therefore confine my observations to one or two points which I think are of the
utmost importance. I will deal with the question of supply of coaul. We are
all aware of the crisis which U.K. is passing through now on account of shortage
of coal. Does the Honoursble Railwey Member realise that a similar crisis
threatens India, stares India in the face unless the resources of the railway are
hamessed immediately to coal supply in this country? What is happening at
the mement? During the war the railways were called upon to carry very heavy
military traffic but now that the war is over, we all expect that the railways
would be able to place enough wagons at the disposal of civilian traffic so that
the necessaries of life could bo obtained. Unfortunately we are even now passing
through the same shortage of wagons as during the war period. I do not kmow
if the wagon-capacity is being utilised to the full. It is for the Honourable
Member 40 say. But there is enough soopse for oriticiam that the capacity of
wagons is not being utilised to the full at the present moment. There are bottle-
necks at different parts. In the collieries, we find a sort of differential treat-
ment going on in the matter of wagon supply. I have received telegrams, and
I think some. other Honoureble Memberms also have, from the coal fields of
Bengal and Bihar, that for months on end they have not received any supply
of wagoms. It is not the case thap we ave not raising encugh coal, let there ba
no migconception about that. There is no trouble about raising of coal, there
is mo shortage’ of mining labour,—enough ceal is being raised,—but the diffi-
culty is that cosl cannot move from the centres of production to distribution
arees for want of transport. That is the main trouble. These wagons ure
being distributed under different schemes of priority. I respectfully beseech
the Honourable the Railway Member to go inte this scheme and examine
whether these priorities have been properly established. I may tell this House
that the smaller collieries in Bengal and Bihar have so far supplied the normal
domestic requirements of coml for the greater part of the year. Now, these
collieriea have not got storage facilities. They take out coal and send them
straightaway to railway stations to be transhipped in wagons. My informa-
tion is that for months past these smaller eollieries have not been supplied
with any wagons ab all. What is the result? The result is acute shortage
of fuel in this country. Honourable Members are aware of the position in
the eity of Delhi a few days ago with regard to coal. I am )just informed
by a communicsgtion that during the last ten or twelve days, coal is being
distributed at the rate of five seers per family in Calcutta and you are left
to wonder why Calcutta being on the very doorway of coal fields, with three
huge railway systems traversing the country—the E. I. R., the B. N. R.,
and B. & A. railways, should at all suffer for want of fuel. Everywhere the
fear is expressed that the industries are going to be closed down for want of
supply of coal. My Honourable friend Mr. Tyson just now-remarked that
there must be semething hidden somewhere, that somebody is blackmurketing
in wagons and. that therefore the whole situation required to be investigated.
I submit that the fact must be squarely faced. All your schemes of post-war
reeomstruction will prove abertive unless you tackle the question at its source
and that source, I maintein is the supply of transport and the only transport
that we cen think of in the present stheme of things is the railway transport.
8ir, these cellieries make a grievance that even during the war Grade I1I-A
and Grade ITI-B Cosl used ta be consumed by railways with quite satisfaotory
. vesults and even in pertain industries, Grade III-A aend Grade III-B coal wnre
used. Why have the Railways suddenly stopped this? The result is g -still
more limited supply of coal of all grades, largely brought about by railways
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and big industries. This must be looked into. I would also suggest to the
Honourable Railway Member for his consideration whether the Group system ®
which used to obtain two or three years ago and under which small collieries
would ususlly get the supply of wagons by a process of rotation, should :10%
again be.introduced now. If that system could be sdopted, 1 am sure we
will get adequate supply of domestic coke and our smail industries would also
get their supply of coal. I am not unmindful of the fact that under any
scheme of priority, the railway loco department, the defence department, iron
and steel works, rice mills, atta and flour mills, all these important and basic
industries should have the first claim. But after these claims are satisfied,
I maintain that the scarcity of wagons should be equally shared by the rest of
the industries. There should be no discrimination in favour of any particular
induswy or against any other. That policy of discrimination cannot be defend-
ed now on any ground. Formerly the ground was effect re prosecution of war.
That ground is no longer tenable. Therefore, I feel ihat the Honouraole
Member would do well to go into the whole question and see that even with
the limited supply of wagons at his disposal there is a fair and equitable dis-
tribution to all the collieries and industries. Above all it will not do to forget
_that the vast people in this country are the consumers of coal who have ot
provincial quotas which must be met. The present fuel situation in the country
is simply awful and this problem must be looked into from all points of view.
You must tackle that with all possible seriousness. 8ir, just now I receive s
representation from the Brickfields owners Association in Bengal. They have
got & doleful story to tell. I am informed that they have addressed several
letters o the Honourable Member's Department during the last three or four
months. The position is this. The Deputy Controller of Coal sanctioned
certain quota for brick manufacture in Bengal so that the work of construc-
tion which had been in arrears during the war might be taken up in right
earnest without delay. But curiously enough from the month of November
right up to February, 1947, not a single wagon has been supplied for transporb
of coal to the brick fields in Bengal. The brickfield season in Bengal and
Bihar begins from December and continues till May. Now the season is in
full swing; orores of bricks have actually been manufactured bus they ocould
not be burnt for want of an ounce of coal. I ask my Honourable friend to
realise what this means. I am further informed that due to showers recently,
these brickfield owners have already suffered tremendous loss. If the unburnt
bricks cannot be burnt for want of coal it means all waste and loss. You can
imagine what the position is going to be in the matter of repairing buildings
and new constructions. My province of Bengal had to bear the brunt of the
lust disastrous war and for seven long years all manner of construction had
been. held up there. And coming from the city of Calcutta I can tell the
Honourable Member that the people there are badly suffering for want of coal.
There is urgent need of essential repairs and reconstruction of damaged houses
and construction of new ones, as Caleutta has now got a population of nearly
50 lakhs for many of whom there is no accommodation.* The insistent demand
is for building materials and the first building material for any scheme of
construction is bricks. If for three months you withhold the supply of vosl
with which to burn bricks and if in this way another month or two passes the
whole season for brick making will be over. The result will be that for the
next 12 months there will nobt be one single piece of brick with which 10
construct a house or make essential repairs. It is not only necessary for
private persons but also for railways for building platforms, sheds and other
constructional purposes. This will have a very®dverse effect not only on the
question of reconstruction but also on labour. The labourers now engaged -
in the brick field would have to be discharged because unless there is imme-
diate supply of coal they cannot be indefinitely maintained. 8o there will be

- » R



THE RAILWAY BUDGET—LIST OF DEMANDS 1213

labour unrest. Thus I come to this basic fact thal ultimately the raliways
become respamsible for the shortege of building materials and for the shortage
of things with which to reconstruct this country. The railways would also be
responsible for the shortage of fuel and for any crisis that may follow in its
wake. I again maintain that there is absolutely no shortage of cosl now in
this country. There has been enough raising and the coal that is being raised
at the pitheads every day is enough to meet the requirements of the whole
country. But there must be some bottleneck somewhere where things are
getting stuck up, and it is for the Honourable Mempag to find it out. I also
gubmit that he should revise the scheme of priorities and make certain re-
adjustments and direct the Divisional Superintendents to send here regular
weekly reports as to how they dispose of the wagons that are placed under
their charge. Unless he personally looks into the question of wagon supply I
am afraid there is very little chance of carrying on any scheme of post-war
reconstruction.

8ir, I support the motion.

Babu Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
Sir, I support this motion and all that has been said in support of it and 1
specially support every word that has fallen from . the lips of Honourable
friend Pandit Maitra. 8ir, I represent the colliery area and I have also re-
ceived a telegram that the coal production is all right but.only for want of
wagons there is fuel famine in the country. There is a great complain$
regarding discrimination; and everybody knows that discrimination is the resul$
of corruption. Everybody has stressed the point—and I also do it—that the
Honourable Member should go into this personally. The position is that the
small cplliery owners are not in a position to move their coal from the pro-
duction centre to the place of distribution, and the result is that small colliery
business is failing. And we must see the result of that. Experts say thad
business follows mails; wherever there is means of communication there
business flourishes. I am unfortunate enough to belong to a tract which is
still called a backward tract. In my province of Bihar almost every district
town is connected with a railway line but my own district of Hazaribagh has
not yet got a railway line. The backwardness of a tract results very much
from want of communication; if there is emough communication the area is
developed in anyway. In my part of the country there are millions of people
who have never seen a railway train. With regard to railways I do not find
that Government have ever taken the initiative. Companies like the E. I. R.
or the B. N. R. have constructed these lines and Government have later
taken them over; they took no initiative themselves. I will not go into details
but I have received news personally from Jharia and Dhanbad as regards lack
of wagon supply and I hope the Honourable Member will see that every colliery
owner gets s wagon. If the supply is insufficient they should get them in
turn, as suggested by Pandit Maitra. Sir, I support the motion.

Maharajkumar Dr. 8ir Vijaya Ananda (United Provinces: Landholders):
Sir, I rise to support this motion and endorse every word that has been said
so far. Much has been said on it and I suppose there is very little for me
to add. Nevertheless I wish to emphasise one or two things for the informa-
tion of the Honourable Member in charge. In an article written by Mahatma
Gandhi he said that Tndia lives in her villages because 90 per cent of the indian
population is in the remotest parts of the country. B8ir, it is very necessary
that we should have more and more railway lines laid out in the interior. For
instance, I happen to come from Kashi and T have seen thousands of villagers
coming there from distant places on occasions like Grahana or other occasions
when they have to take a bath in the Ganges. We in India are very super-
stitious and in every part of this country we have these annual or periodical
baths. To scc the misery of these people who walk long distances withous
shoes breaks one’s heart. It is very necessary that we should, in our scheme
of expansion, have lines running into the remotest parts of the country. Yor
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jnstance, in the forest areas where Bhils, Gonds, etc. live, I have come across
these people and they complain bitterly that to get to a city even for medical
aid they have to walk thousands of miles. For moving our agricultural pro-
duct it is very necessary that we should have loop-lines especially in those
areas where it is not possible to have bus services so that the grains could
be moved to cities. In this connection I wish to bring to your notice that in
my opinion the Bengal famine in which millions of lives were lost was not
entirely due to lack of f§* but it was partly due to lack of transport facilities.
Had there been smaller trains running in to the interior, whatever libtle food
was available might have saved a number of lives.

It should be our first and foremost consideration to have more and more
third-class compartments. We are told that we should shortly be seeing
third-class compartments on exhibition. I submit, Sir, that the time for
exhibjtion is over, and that we should have hundreds and thousands of third-
class compagtments, and within a year all our diffioulties should be removed.

As regards motor transport, I do hope that the Government will expedite
shis programme and will arrange to provide motor transport in the remotest
parts of our country.

With these few words 1 resume my seat.

Mr. P. B. Gole (Bcrur: Nou-Muhaminadan): Mr. President, Bir, tho
subject matter of this motion is really a very important one and it can be
looked at from several points of view. It has already been remurked that the
present capacity of the Railways is not sufficient to meet the demands of the
wavelling public or even of transport, and several kinds of ditficulties and iu-
conveniences are being experienced by the people and also by the industry.
Why this is s0o? The only excuse that the Railways huve so far been putting
forward is that on account of military traffic the whole transport system of
the railways bas been disorganized and unless the wagons and coaches which
sre with the Military at present are released by them it is not possible for the
Railway to arrange traffic as they were doing before. Let us take into copside-
ration the time that has elapsed since the war is over. Nearly two years have
passed and still the disorganization that was caused by the war has not kzen
set right, and still the excuse put forward is that the military authorities have
not released a sufficient number of wagons to admit of reorganisation of railway
traffic. I do not accept this excuse at all. I an aware that many coaches in
the military specials which are running between Bombay and Calcutta and
Delhi and Bombay remain empty. Surely the Railway can take notice of this
and ask the military authorities to release half the coaches for genmeral civilian
traffic. But, Sir, I know that during the last six months no attempt has been
made by the Railway authorities to see that more wagons and coaches are
made available for the civilian traffic. I will give you an instance which shows
complete want of imagination on the part of railway authorities. Between
Nagpur and Bombay there was formerly a mail train, an express train and
there were three passenger trains between Nagpur and Bhusawal with connect-
ing trains from Bhusawal to Bombay. After the war started the number of
trains was curtailed on this section. There was only one mail train between
Bombay and Nagpur, and there was only one passenger train between Bhusa-
wal and Nagpur without any connecting train between Bhusawal and Bombay.
Since the termination of the war several train s#rvices have been restored, but
curiously enough although people have been clamouring in this area for more
trains nothing has been done. The G.I.P. Railway have been giving us the
excuse that military coaches have not yet been released, but I was really sur-
prised at the want of imagination on the part of railway authorities there.
Between Bhusawal and Wardha they have introduced a small shuttle train.
You will probahly remember, as vou have travelled on that route, thati there is
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a through railway between Bhusawal and Nagpur. This shuttle train curiously
enough is made to stop at Wardha, and passengers are stranded at the Wardha
Railway Station; they bave to wait for hours in order to reach Nagpur which
is 50 miles from Wardha. 1f this shuttle train could run from Wardha direct
to Negpur it would be far more convenient, bué the reilway authorities do not
seera 0 have any imagination whatever.

So far as traffic in goods is concerned, the railway authorities must have
soine sense of proportion if priority. As has been observed by my Houourable
friend, Pandit Maitra, coal is a necessary fuel not only for industry bus also.
for household purposes. We in Delhi have been suffering from the shortage:
of cosl, and still the Railways would not give priority to this thing and make:
arrangements for its transport to the various places where the shortage is very
acute. I will give one instance: Glass industry is growing rapidly, but many
glass factories, which happen to be in the Bombay Presidency, had to stop
work for want of coal. Bombay is a port where all sorts of foreign goods are:
being dumped today, and unfortunately these glass factories had to close down
on account of the shortage of coal. I learn that the railway authorities are not
able to tramsport coal from the pit heads to the destination, when there is.
enough coal to meet the needs of India as a whole. I hope the Honourable:
the Railway Member will take note of this and will take steps to supply coal
for the basic industries of the country as well as for other requirements.
Another matter with regard to these glass factories about which I have received’
meny complaints is that {he finished articles are not being transported. Prio-
rity is given to such unessential goods as Biris. Now, when there is a great
demand for glass, because metal iz very dear and glass is being manufaptured'
on a larger scale than before in India, still it is not being transported. You
probably know, Sir, that these glass factories are even willing to send this
glassware by railway parcel but the railways will nob acoept any parcel of glass-
ware at all. They insist they would only have bookings by goods train and:
therefore glassware canmot be sent by parcel and the Railway would give pre-
ference to Biris. The railways have also to help in the industrialisation of the
country- and they have to see that the industries- are not starved. The. glass.
factory s an mstance in point. It is really n new industy so far as India is
coucerned. The glass industry is flourishing. It is the duty of the railway
authorities to see that coal is supplied to these factories. It is also the duty
of the railways to see that the finished article of the glass factory is given pre-
ference and sent to its destination. I know the Honourable Member in charge
of railways is anxious to see that priorities are, as far as possible abolished. I
entirely agree with him on this point. He has also introduced a Bill which will
shortly be passed into law, where the number of priorities has been very much
curtailed. But even then with regard to the other goods, I think some discre-
tion ought to be exercised by railway authorities in giving not so much priority—
becanse I am against priority—but in remembering that those basic industries
which are in need of railway wagons must first be supplied with wagons. 1
will cite two instances of which complaints have come to me about the
glass factory in Jubbulpore and the glass factory in Gondia. I hope the Raitway
Member will take this into consideration and see that the glassware prepared in
these factories is allowed to be taken to its destination by giving sufficient
wagons.

Then I come to a very important question so far as the capacity of the rail-
way to supply transport is concerned. You probablv remember that railways
are after all public carriers. They are governed by the Contract Act, although
they have certain exemptions under the Railway Act. But the lisbility of &
public carrier must never be ignored bygthe Railways. Supposing the Rail-
ways Act and the special exemption that™has been framed by the railways were
not in force and the Contract Act ruled, in that case on account of the incon-
veniences suffered by the passengers thousands and lakhs of svits would have
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belu mied 1or dulsuges aguiust the railways.  They tuke shelter under a cortan
protection provided under the Hailway Act, but as public carriers it is their
duty to see thut whatever they are paid for they must give proper service for
it. Take the case of time. The trains arrive late. I know of accidents. 1
know also that the late coming of the trains has become an order of the day.
This ought to have been mended. That shows that the railway authorities do

uot realize their responsibility as public carriers in carrying goods or passengers
to their destination.

One question to which ‘1 wanted to refer was in connection with rail-road
-co-ordination. 1 am really surprised. Somehow or other in this planning, we
are bogiming at the wrong end. We are ont to nationalise the mowr traii=port
system and co-ordinate it with the railway. I know that that will be the posi-
tion if the Railway Member properly examines the rail-road co-ordination
scheme. As soon as the private operator is out of the field, the railways and
the provinces will come forward for enhancement of rates. Today for instance
they are charging six pies per mile for motor transport. *The operators have
asked not to charge more. As soon as it is taken over as a nationalised indus-
‘try and the railways begin to take part in it, you will find, and T know it is
-quite in the being, that the rates will be increased because they will say that
-the cost cannot, be met. The two companies which were started on this basis
:in Nagpur have suffered and they have not been able to distribute any dividends
‘to the shareholders. Before taking up this nationalization of rail-road co-ordi-
nation scheme, the first thing the railwavs should consider is from where are
they to get all his fuel. If they had considered this properly, then this oil ques-
tion which rules the whole world politics. would have shown them that the oil
-question must be first tackled. Electrical power aleohol ought to have been
produced from the molasses. No attention has been given by the railways
and provinces as to how to manufacture power aleohol. Unless that is done,
1 think we will be importing motor cars and petrol for them and depend wpon
foreign ocountries for their supply.

8rl 8. T. Adityan (Madura and Ramnad eum Tinnevelly: Non-Mvham-
.madan Rural): Charcoal can be used for gas.

Mr. P. B. Gole: But that even is not available at present. Iirsb of all
we must have fuel for motor cars and we must have lubricants. Un#il we can
get all this, it is better that they should be in the hands of operators on whom
_you have already put an amount of restriction on account of the Motor Vehicles
Act. You are also amending that. I do not think the time has come for
nationalisation of that industry and for the railways to take it over. Under
these circumstances 1 hope the Honourable the Railway Member will take these
into consideration and before putting into practice this rail-roud co-ordination
scheme, he will put his Railway house iu order, see that ruilways meet the d.-
‘mands of the public and also first nationalise those industries which are the key
points in the motor industry. Unless that is done, it would be putting the cart
‘before the horse in teking up as & national industry the rail-road oo-ordination
scheme. .

The Honourable Dr, John Matthai (Member for Railways and Transport):
'The Honourable the Mover made a very carefully considered speech on the diffi-
.cult and varied problems connected with the question of transport. He asked
me at the beginning of his speech whether I could give any estimate of trans-
port requirements in this country over a long-term basis and over a short-term
"basis and how far the railways would be in a position to meet these require- ,
ments. These of course are very di%ﬂt questions.

Taking first the long term transp@ requirements of the country, as I look

at ib, it is going to be bound up very much with the manner and pace of econo-
nic development in the countrv during the next decade. There are still various
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circumstances which make it~ difficult for us to undertake planning on any-
16 u thing like the scale which the requirewments of the country demand :

"7 Unless we have a fairly clear picture of how the economic develop-
ment of the country will proceed during the next few years, it is difficult to
say what the transport requirements would be, because the two shings are very
closely linked together.

My Honoursable friend asked me purticularly about passenger traffic. 1
suid yesterday that the increase in purchasing power had a good deal to do with
the increase in passenger traffic. I believe that is true. The Honourable the
Mover asked me what is likely to be the position when the present inflationary
position has begun to relax. That again is a difficult question and I should not
like to commit myself to any definite statement about it. But the way 1 am
trying to visualise the situation is this:  As a result of the impetus to railway
traffic which has been given by increased purchasing power the habit of railway
travel has grown 1 think once that habit has been formed, as a result of what-
ever circumstances, that habit is not likely to disuppeer, so that, irrespective
of the question of purchasing power, I think railway travel is going to be on
the increase and whatever pluns we make have to be made on that basis.

Practically all the problemns which huve been raised this morning have
centred on the short term position. T do not want to disclaim our responsibi-
lity for meeting the present transport difficylties but I think it is necessary that
the House should realise that the problems which have been thrown up during
the aftermath of war are in many respects more difficult than the problems
which arose during the period of the war itsclf. That, 1 think, has been the
experience of most countries both in respect of this war and in respect of the
first World War. If therefore we have not been able, within a period of 18
manths, to rectify the railway position to the satisfaction ot the public, the
House ought to realise that there have been inherent difficulties resulting from’
the very situation in which we find ourselves.

My Honourable friend Mr. Martin asked me with refereace what 1 said
about the heavy movements necessitated by the import of foodgrains and she
heavy concentration of wagons in port areas, whether something could no$ be
done in the way of organising an emergency reserve. 'I'he idea of an emér-
gency reserve is a sound one but when at a time like this when you have to
face half a dozen emergencies simultaneously, it is not easy to work 1s out.
In the course of the discussion todsy, the food question bas been raised, the
coal guestion has been raised, the match question Las been raised, and the glass
gquesiion nes been raised and i 1T am 1o proviete an cruergency reserve for  all
these, it would be entirely beyond my resources. 1 think the Honourable
Member's suggestion would be a useful one to keep in mind under more or less
normal conditions. 1 propose to keep in mind the two principal suggestions
that he made, vis., that we should aim at a quicker turnover of wagons und
that we should aim at a strategic placing of wagons.

The general question has been raised, in view of thg fact that traffic
bas increased both in respect to passengerr and goods, why don’t we increase
the number of wagons, coaches and locomotives. We are doing our best under
the present limiting conditions. @ We propose to make the fullest use of the
indigenous manufacturing capacity in respect of all these three forms of roiling
stock. The only way in which we can supplement indigenous man i
capacity ‘is by importing. T think that in regard to the extent to which we
have been able to supplement the indigenous resources of the country by imports
from .abroad during the war period of locomotives and other forms of rolling
stock this country has been more fortunate than many others. It was a diff-
cult time during the war with regard to manufacturing industries, particularly
industries manufacturing capital goods in other countries. Looking through the
figures since I took charge of the department, I have been surprised at the
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extent to which we have beeu able to supplement our indigenous.resources by

lmports,

Looking to the future, my opinion is (and I have no doubt the House will
generally agree with me) that we should not think of importing rolling stock
unless we are assured that the indigenous manufacturing capacity has been fully
utilised and ulso that tae possib.e incrensed in that capacity if necessary has
been taken into account. We want in the next few years to make the fullest
possible use not merely of our existing capacity but also of our potential ecapacity.
It beyond that, it is found necessary, in view of the requirements of large rail-
way development, that we have to get rolling stock from ubroad, we miny be faced
with serious difficulties. -There is the question of the extent to which manu-
facturers abroad can spare capital goods at this time for export. There is
next the :question of the foreign exchange which is likely to be available to us.
There is also the question of shipping. As I said, my first consideration would
be that the fullest possible use should be made of the indigenous resources.

My Honourable friend raised the question of tourist traffic. T interested
in the idea of tourist traffic not merely from the railway point of view but from
the general economic point of view. There is a great deal to be said for en-
couraging tourist traffic, because it is not merely going to provide more business
for our railways but it will, T believe, also provide more employment in the
countty. I should therefore welcome the idea. But the question of tourist
traffic is not merely that of providing railway facilities: it is bound up with &
number of other questions, for example, the kind of hotel accommodation that
we can provide in the country today, especially for tourists who come from
countries with a high standard of living like the U.S.A. T believe unless we
can take in hand a comprehensive plan which includes not merely the question
of transport facilities but also the question of residential accormmodation, T do
not think that we shall get verv far with it.

Then, 8ir, the now familiar question of rail-road transport has again been
raised. I have spoken so much on this question that T am disinclined o say
anything more. But since the question has been raised by several speskers this
morning, T want to say once more that we have no intention whatsvever of pre-
venting the expansion of road traffic. On the other hand, T believe it is to the
interest of the railwayvs to develop rond traffic, becauss in the end the develop-
ment of road traffic, will help the development of railway traffic. But that is no
argument against the principle of co-ordination. After all transport is one aspect
of economic development and if it is agreed that planning implies the idea of
co-ordination, then it seerms to me that the development of transpurt must be
based on co-ordination. When you are trying to develop suech an importent
econornic activity in the country as transport you cannot do away with the idea
of co-ordination which is the central idea of every arrangement that Government
has put forward. We have been told by some speakers that the idea of nationa-
lising motor transport is an unsound one while others have said that this is ‘pre-
ciselv the line on which we should proceed. As far as T am concerned, T have
an open mind on this question of nationalisation of motor traffic or of any other
kind of industrial undertaking. My feeling with regard to general issues like
nationalisation, protection and so forth is that- you cannot lay down a gene}'sl
prineiple of universal application. These questions have to be considered with
reference to the p&r&!ular cireumstances of each industry. Tf you find in res-
peet of any industry®hat nationalisation will spell rationalisation, then you can
go ahead with it. Tf it is ultimately going to increase efficiency and reduce
costs, then by all means proceed with nationalisation. 1If, on the other hand,
in the oircumstances of a particular industry nationalisation will work
diftevently, then don’t undertake. That is my view of the problem. The
general drguments that have Been put forward today do not appeal to me.
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My Honourable friend Mr. Tyson raised the question of mateh factories. I
think ke was right in referring to the match industry. It has a .good desl of
bearing on the point raised by my Honourable friend Mr. (iadgil, namely dis-
persal or regionalisation of industries and the extent to which railways can
contribute to it. I think the match industry is a typical case of an industry
whieh should be regionalised or dispersed but has not been, partly I think for
reasons of difficulties of transport. ‘That is an industry which depends for its
essential raw material, namely wood, on parts of the country which ‘are very
far from where the factories are. Of course, as the House knows, our great
factories have started almost invariably in the port areas. The market was
there, the labour was there and also various other matters that help the develop-
ment of industries. Since then it has been a practice whenever new industries
have been started to think of locating them in the port areas'in +the firtt instance.
To some extent the way in which railway development of the country has :pro-
ceeded has helped it. It is necessary hereafter to keep this idea of regionalisation
in mind, and I agree with the general suggestion that it ix one of the responsi-
bilities of railways to see that that idea is carried forwanl.

Sir, & good deal has been said about coal. My Honourable friend Pandit
Maitra particularly referred to this question. I am well aware that the coal
position at present is pretty serious. I am aware also that the question of trans-
port is closely linked up with the situation and probably to some extent accounts
for it, because, as Pandit Maitra pointed out, if you canpot provide suffigient
transport in time. raisings are curtailed. Unless coal raised can be promptly
transported raisings would be reduced. We in the Railway Department are
well aware of the position, and we are doing all that we can to meet the difficult
situation which has arisen in connection with the coal industry. Thas is as far
as I can carry the matter at present. I want my Honourable friends who are
interested in coal to know that the Railway Department is well aware of the
position and is seized of it, and we are impressing on the Railway administrations
immediately concerned with the transport of coal to do everything in their
power to speed up despatches of coal.

Mr. President: The Honourable Member may resume his speech after Lunch.

The Honourable Dr. John Matthai: T have very nearly finished, Sir. My
Honourable friend Mr. Gole raised the question of the coaches which are still on
loan to the Pefence Department. It is not that the Railway Department is not
making every effort to get these coschos back. It is possible that instances of
the kind he has mentioned have been happening. But we are impressing almoat
every day on the Defence Department the importance of having these coaches
returned to us, and as far as effort on our part is concerned I can assyre the
Honourable Member it will not be lacking. He ended up his case against the
Railway Department by stating that railways generally lack imaginstion in desl-
ing with the difficulties of transport. What the railways lack, Sir, is not im-
agination but straw with which to make bricks,

Mr. W. M. Martin: Tn view of the statement made by the Honourable
Member, I beg leave of the House to withdraw the motion.

The cut motion was, by leave of the Assembly, withdrawn.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after T.unch at Half Past Two of the Clock, Mr.
Presiden? (the Honourable Mr. G. V. Mavalankar) in the Chair.

FR——

‘Dmaxp No. 11.—~WorxiNg EXPENSNS—APPROPRIATION To DmwermoiaTion TunD
The HMonourable Dr. John Matthai: Sir, T move:
**That a sum not exceeding Rs. 15,35,66,000 be granted to the Governor Genersl in Oowncil
to defray the charges which will come in course of paymoeni during the vear ending tbe

,f%lltdduy. of March, 1948, in respect of ‘Working Expenses—Appropriation to Deprecistion
an |."
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Mr. President: Motion moved: ’

“That & sum not excecding Rs. 15,33,86,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
%1“,{‘" of March, 1648, in respect of ‘Working Expenses—Appropriation to Depreciation

nn D.'.

Depreeiation Fund in relation to the whole question of Railway Reserves and the
Railway Beparation Convention.

Mr. M. A. ¥, Hirtzel (Bengal: European): S8ir, I move:

“‘That the demand under the head ‘Working Expenses—Appropriation to Depreciation
Fund’ be reduced by Rs. 100.”

T should like to explain that I appreciate that the Honourable Member did
make certain remarks on this subject in his reply to the general discussion on the
Railway Budget and it might have seemed that perhaps enough has already been
said on that point. We on this side however felt that this matter, in which we
have always taken a very great interest, is one of vital importance to the railways
and we thought it was very desirable that we and the House should have an
opportunity of a further discussion, more particularly as this may be the last
opportunity that we shall have for such a discussion if the Honourable Member-
is going soon to set up a Railway Convention Inquiry Committee. That is the
reason why I have moved this cut motion.

Under this head I should like to deal briefly with all the three reserve funds
with which we have to deal, namely, the Depreciation Fund, the Reserve Fund
and the Betterment Fund. Taking first the Depreciation Fund, I would like to
quote to the House, in order to make the point clear, the remarks made by 8ir
Arthur Lowes Dickinson in his 1927 Report on this subject. He said:

“There is much to be said for the view that the railway property should be handed on
from year to year intact, i.e., properly maintained in its original state and the cost of this
met out of earnings before net earnings are employed for any other purpose.’

That, I take it, represents fundamentally the object of the depreciation fund
and we were encouraged by the views to which the Railway Member gave expres-
sion on this subject when replying to the general debate.

Now, 8ir, the attitude of this House recently in connection with the increase
of rates and freights has rather tended to be something like this. *‘As a result
of the war we are very well off so why should we not postpone any further laying
up of reserves until they seem to be more obviously necessary.’”” The answer %o
that is I think the answer that the Honourable the Railway Member gave—
that it is very desirable to err on the side of caution. In fact we cannot yet say
that we are very well off, because it is extremely difficult, in fact, impossible,
with the materials at present available to estimate what the actual position is.
Take for instance, the Depreciation Fund which now amounts to a sum of more
than Rs. 100 crores. It is useful to remember in this connection that no pro-
vision has been specifically made in the past for arrears of depreciation which were
estimated to amount to Rs. 20 crores by the Depreciation Committee in 1923.
Those arrears were depreciation which should have been provided on the com-
pany owned lines but for which under the rules then in force no actual provision
had been made. Further when those companies were acquired by the State,
they were acquired on the basis, I think I am correct in saying, of their esrn-
ing capacity. That was the basis which had been laid down in the contracts.
They were acquired not on the basis of the value of the capital assets but on
the basis of earnings—which means that in fact a considerable premium was

- paid over and above the capital outlay, which represents what is known in com-
mercial terms as goodwill. Now, that sum was estimated to amount to aboud
48} crores of rupees. We thus have two liabilities amounting in all to.over 60
erores of rupees which have not yet been specifically provided for and it appears
to us that in seeking to estimate what the value of our Depreciation Reserve
balance of 100 crores is at the present time, we must take into accoun$ factors
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of that kind. Now, again, the attitude of the Flouse today differs very materially
from the attitude of the Housc some years back. Various members, I think,
who are still members of this House today, took part in the battle that raged, L
gather, with a certain amount of intensity when it was suggested that the loan
that the Railway Board had to take from the Depreciation Fund in the years of
depression, which, I understand, amounted to a sum in the neighbourhood of
50 crores of rupees, should be written off altogether. It was the view of the
Government at that time or it was the original proposal of.the @overnment a$
that time that the railway revenues had got into such a serious state on account
of the depression that they would never have any chance of making good that
liability; and the Government of the day proposed to this House that these
liabilities should be written off. Now, the House at that time, I think very
wisely, particularly in the light of subsequent events, decided that it would be &
mistake to write off those liabilities altogether and they should be allowed to
stand. T won't seek to enter into the considerations which may have guided the
members of this House at that time in fighting that battle. Anyhow, it wus a
proper principle and one that we on this side of the House would like to see being
adhered to today. Well, Sir, as I said, the importance of this fund was certainly
recognised at that time. But the history of the past 20 years or more has not
been, in fact, very encouraging. There have been continuous and repeated
attempte to tackle the many problems which remain outstanding regarding the
Depreciation Fund, and there has been nothing, in fact, but continuous postpone-
ment for various reasons ever since Sir Arthur Lowes Dickinson presented his
report in 1927. Those delays we regard as very unfortunate. Against them we
must, of course, place the fact that there has been a considerable accumulation
of experience. Something like, I suppose, a dozen bodies or persons have
formally held inquiries into the subject and have delivered themselves of formal
reports, and certainly the work that has been done on the subject has not been
entirely wasted. Amongst the views which have been expressed at various times
over that period of 20 years, the latest perhaps was that of Sir James Grigg,
who recommended that in dealing with this subject of the Depreciation Fund we
should apply a spirit of ‘‘enlightened empiricism'’, leaving accounting free from.
the shackles of a ‘‘pseudo-scientific’’ attitude. I confess that the authority is
a great one, but T am inclined to suspect & Finance Member when he is offering
advice to a Railway Member and T think it is probably a mistake for us to
suppose that these matters can be left simply to an enlightened empiricism.
That savours to me of a larger application of expediency than circumstances, in
fact, warrant. It was exactly expediency which drove us into shelving all these
problems and raiding the Depreciation Fund until we had drawn on it to the
extent of 50 crores of rupees. I think a more satisfactory attitude is that
exhibited by the Interstate Commerce Commission, a short paragraph of whose I
would like to quote. In one of their reports, that for 1981, they wrote:

““The purpose of acccunting is to record the essential financial facts with respect to the

property and its operations. Most of these facts can be ascertained with precision, but mnot
all of them. It is not & sound principle of accounting that facts of the latter kind should be
disregarded.  Obviously the record will be closer to accuracy if they are approximated as
nearly as may be. Depreciation is a fuct of this type. It cannot be ascertained with pre-
cision, because the future cannot be foreseen with certainty, yet it is a part of the cost of
operation: Accounting fails of its purpose if it does not supply the best available information
with respect to this or any other similar fact.” .
We think that that represents a more desirable attitude than the attitude of
enlightened empiricism. We should like to see—and we can now hope to see
them shortly—the actual facts regarding the state of our capital account and the
Depreciation Fund revealed to us in a report from the Government side.

Well, Bir, the problems involved might be briefly enumerated. [ do not
want to take too much time of the House, but it is useful, I think, just to touch
on some of the problems involved. which appear o me to fall under the following
heads.
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First of all, the actual state of the railway records. Are they accurate or
mnot? Then, the light that is thrown on them by the actual experience of the
Tailways. The lives of the assets and a forecast at what their lives will be in the
future. That, of course, depends particularly on the standard of maintenance
which is practicable or which is aimed at as an objective. Becondly, a major
head is the question of over-capitalisation and with it the problem of amortiza-
tion. Shouldthe excess capital which is on the books be written off? If so, over
what period? And so on. I mentioned earlier about the good-will of the com-
pany-managed railways. That is just a case in point. We have something like
48 crores which is merely good-will and not represented by any physical asset.
Thirdly, the scale of the annual appropriation which is to be made to the Fund.
As the House knows, we are at present appropriating to the Fund on the basis
-of 1/60th of the value of capital assets. Various views have been expressed on
that figure and most of them, I think, are disadvantageous. The figure of 1/60th
1is really considered to be no more than a makeshift and we shall very much hope
that out of the forthcoming Inquiry there will emerge something more scientific
than that. Well, €ir, on all these problems, into which I do not propose to
-enter in detail and which I do not want to discuss.on their merits, we must await
the result of the Railway Board's inquiries. In the light of past history, 1
-should like to warn the House that they should not be led away to suppose that
these matters can be postponed again. It was the constitutional situation in
1928-29, the setting up of the Federal Railway Authority or the expectation of it
in 1987 that led to the postponement of these problems on two occasions in the
past. It would be a mistake, I think, if we are led away into thinking that
‘because India’s constitution is shortly to be remodelled, we would be wise again
to postpone these enquiries. That applies to the Depreciation Fund, it applies
-even more to the question of the General Reserve where the temptation to post-
pone may be greater.

Pandit Lalkshmi Kanta Maitra: Did my Honourable friend say that 1/80 of
the capital head charge is adequate?

Mr, M. A, P. Hirtzel: T was not talking on merits. I was only concerned to
point out that the opinion has been expressed that 1/60 or indeed any over-all
percentage of that kind is not a satisfactory way of making provision. The pro-
vision should be more precise and more specific in relation to particular experience
in connection with particular sections of assets. I am not here concerned to dis-
cuss the merits but only to point to the problems which I would like the House
to bear in mind. Now, Sir, I was saying that we hope very much that the
constitutional position is not to be allowed to interfere with the settling of this
problem again. We have not only to examine the question of the Depreciation
and Reserve Funds, but there is also the question of the Railway Separation
Convention. It appears to me that, whatever view may be taken of the matter,
we should arrive at a settlement which any how would put things on a firm footing
for, say, a period of five years. I myself feel that that might be a very desirable
principle to adopt permanently: that no convention should be laid down ostensibly
for war, but that it should be subject: to periodical review at regular intervals of
five years. We on this side wou]]d favour putting things on that basis for five
years to start with. By that time we hope that the various constitutions central
and previncial would'be working smoothly and the members of the legislatures
and the governments concerned will then be in a position to take up further
examination. 1 myself feel that & much wider examinaticn is necessary in the
case of the General Reserve and the whole question of a contribution by the
railways to general revenues, because it appears to me that the issue is between
the railways as a public utility in which uspect their profits become a tax on
users of rajlways and as a commercial concern in which aspect their profits may
be treated as a legitimate profit to the Btate. Those questions can only be
settled by «n over-all Taxation Enquiry Committee which would assess the
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claims of various sections of the public and the benefits received by them in the
form of services whether it be by railways or in the shape of the benefits of
jrrigation or any of the other large schemes which Government is undertaking.
It appears to me that all these problems require over-all estimation which cer-
tainly could not possibly be undertaken today. But it may be undertaken at a
later time. We should therefore be in favour of an interim settlement which -
would last for five years with the possibility of continuance. And that principle
commends itself to us because working as we are today on a year to year basis,
we feel that the Railway Member has insufficient protection from some of his
volleagues on the same Bench. He happens to be fairly well off today, bus
tomorrow if he finds himself in a jam, he may find himself at the mercy of the
Honourable Finance Member who unfortunately is not present here today to
hear these remarks. We should like to see the Railway Member on a five year
agreement which would guarantee him some of his carned profits. All these
matters are of the greatest importance but the Convention Committee should
not only consider the immediate position of the railways today. As I mentiorad
the other day the fact remains that the railways have been fighting a continu:ua
battle for solvency and efficiency. In this aspect also, the railways have not
merely to keep their present position on a sound footing, but they have got to
look ahead to days when there may be very big technical developments. We are
today about in the stage when George Stephenson first ohserved his kettle boiling
and thought of a railway engine. We have just got to the stage when we have
to visualise the possibilities of atomic energy and we may find in the course of
the next 10 or 20 years very big developments made in the practical application
of atomic energy. If we are not going to lay down adequate reserves to spend on
these technical developments, then this country is going to find itself very
seriously bhandicapped indeed. We shall then have the tourists whom the
Honourable Member this morning welcomed to this country coming not to see
the Tuj. but to see the funny old steam engines still running on the Indian rvil-
ways. The tourists would arrive jet-propelled and it would be very useful to draw
the tourist traffic. But such railways will not be very much of use for our trade
and industry. So in all seriousness, I would suggest that the possibility of our
having to take up big technical developments must be thought of more than ever
today, it must be borne in mind and provided for.

I am afraid my time is getting short. T would like to say a word about the
Betterment Fund. The Betterment Fund is one subject in which we have made
very considerable and salutary progress. As a result. of the constitution of the
fund we shall be able to meet out of accumulated reserves drawn from general
revenues expenditure which is not of an immediate profit-eaming na%ure. This
is a very salutary reform.

The stage has been reached when the Honourable Member can promise to sct
up a Convention Committee. I myself felt a little different about another com.
mittee. As the Honourable Member himself said in his speech yesterdav, we have
‘had ennugh committees already. A dozen or so committees or various bcdies
have reported formally on this matter during the past 20 years and we feel there
has been no practical result. There has of course heen an accumulation of
information and experience. On the other hand committees also tend to exhaust
the urge for action. If you feel something has got to be done, you set up s
Committee. But by the time the Committee reports months have passed and
the whole situation has changed and then you sav ‘‘We cannot possibly do any-
thing with this report””. We are anxious that that should not happen again.
On the other hand we feel it is most important that members of this' House
should be kept fully acquainted with Government’s thoughts on these matters
while Government is framing its own ideas. Therefore, on balance, we certainlv
sunport the idea of another Convention Committee and we would support ‘the
Railway Member in any effort that he might make to make it as strong and as
eompetent a Committee as possible. We should like to see these subjects deak
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with not only quickly but with some prospect of finality and on a sound footing

We theretore hope that the Honourable Member will be able to set up this

Commiittee as soon as possible and that it will be really a strong one. Sir, 1 move.

Mr. President: Cut motion moved:

' “That-the demand under the h ‘W o iati inti
Fund' be retuccs by Be iOO.” e head ‘Working Expenses—Appropristion  to Deprecistion

y Ehan Mohammad Yamin Ehan (Agra Division: Muhammadan Rural): Sir,
‘this question of the railway depreciat.on fund hus been misunderstood to 8
great extent and should theretore be properiy explained by  Government. 1
ishall try to place be’oie the House what I have been abe to gather after being
for a long time a member of the Ra.dway Standing Finunce Committee and a
member of the Convention Committec. There are two things  which un’ortu-
1n'ately we do: not know. Firstly, we do not know anything about the deprecia-
tion fund before 1922, and it is impossible to find out anything about that.
Another thing is that the compunies which have been taken over were not
2 e ou. stretly following the princ'ple which has been fol'owed by Govern-
ment. 1t is of course true that the figurc of 1/60th has been puwt

:qt.)wn as & practicable proposition, but it does not mtrict'v con’orm to the
4i’e of the different assets. For instunce, the lfe of an engine is taken as 35
.years and so on that basis the contribu‘ion to the deprec’at'on fund would be
1/85th of the value. The lives of other assets were calculated on n d ferent
bucis but they have been found to be wrong. Tor instance, the life of a
railway station is taken as 200 years. 1 remember Sir Jeremy Raisman saying
in one of the meetings of our Committce that he could not conce ve of a ra’lway
slation existing after 200 years, and it woull surely not be worth while to have
it as a station. Again rai'way lines have differert lives and so have coaches
and wagons. It is therefore difficult to caleulate every year how much should
be put ‘n every year on account o' all these d flerent assete,—lécomotives,
coaches, lines, stations, etec. Therefore an avernge was calculated by taking
8004 crores worth of property. and it was found that 1/60th was a fair amount
to be put into the depreciation fund as it came very near the average caleulated
on the basis of I'nes of different ass~ts. That is the principle thut the Railway
Board have been fo'lowing. But when the Railway Conventon Committee
met Inst time we found that our deprecintion fund was very poor and we were
told that by 1954 the whole fund wou'd be spent up and there would be nothing
left. This was a very gloomy prospect and the Committee decided to appoint
a special officer to inveetigate and collect data and then submit a report to this
Comm’ttee. The task was not easy; it waa given to a verv cnpable officer who
had retired as Financia' Commissioner of Railways. He has been col'ecting all
these data. If it is found in 1954 that all our assets are consumed and have
to be replaced all at once and we have no money left, Government will be
forced to borrow and there will be nothing to put into the depreciation fund.
Bome Honourable Members here—and an Howourable Member of my own
party—think that there should not be f0 many separate funds I'ke the reserve
fund, deprecation fund, betterment fund. ete. And T also find a mistaken
ddea prevai'ing that there should not be such a large amount in the denreciation
fund as we have got at present. But when the railwnvs started they were
purchased all of a sudden; so much money has been invested and there comes
up in the normal course of life a certain period when a large amonnt of your
asreta geta worn out and has to be replaced at once. You mav have been
accumulating money for years which vou think excessive, hut when it comes to
replacement vou find vou requ’re more tham vou have gnt. So i+ ir nat econo-
mical or wise to spend monev and not put in anvthing irto the Adenreciation
fund. The: Convention Committee went thoronghlv into thiz aues'’an, hut it
‘I8 not *nctioning now. It was annointed hv the last Assemb'v. n~d when the
fast Ass-mbly came to e~ and, th's committee alro ceased to exist. Now thi
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Assembly will have to appownt another cowumittee but that cannot function
until the report oi tue special commitwe s reaudy. 'Lhut report couid not by
ready becuuse busiess cuuunected with the wur was more urgeli, und so the
work bud to be stopped. Now this work wili be tuken in buud. 1 thiuk the
deprecisuon. fund suvuid never be depleted; it 18 a  fund wuich you depend
upon for replaciig your assets when they get woin out from tine to e,
One thing wlict we cuuuot 1guore is that our depreciation fund hus been buils
up on the prices pa.d 1or our assets 8 very loug ume ugo. At that tune ons
engne wowd cost u kb of rupees and naturauy its depreciation was worked
out on that busis. Now the pace of engines uud everyuung eise has gone up
very high, so thut if an engine buas to be repluced its price will
not be covered by tue deprec.ation set apuit for this purpose. Now supposiug
the price of an eng.ue 1s three lukhs now, one lukh wowd come out of the
depreciation fund und two lukhs would buve to be et from the caputul. This
creates a very duflicult posit on wh.ch we shall have to face when we huve to
replace a lurge nuwber of our locomotives in 1954 and 1955. 1n view of the
uncertainty of price level during that period we must take this wutter into
serious considerution ut this stuge. Already Railways have to pay a d.bt of
Rs. 650 crores, and if to this figure is added iater on further amouunts of borrowed
capital, which will be necessary for replacements, the Railways will not be
able to meet the interest churges even. There’ore it was decided that as much
money as could be had from the revenues should be used for this purpuse, and
we should not increuse the debt and the capital at charge. 8ir. one thing
which 1 bhave been pressing for a long time, and wh'ch 1 ugain bring to the
notice of the Honouruble the Railway Member toduy is this: Money is avail-
able at low rate of interest now. We borrowed mouey when the rute of
interest wus very high. 17 1 remember correctly we are paying 4 per cent.
as interest to the  Government of India. Now 1 thmk we
can raise a loan at 2} to 3 per cent. because people have got a lot of money
which they have made in bluckmarketing and they want to invest it. Why not
float a new loun at low rate of interest and pay off the old debt? In this way
some amount can easily be saved.

8ir, I do not want to tuke up more time of the House. In the end 1 will
only say that the Rui'way Administration should take all these questions intn
eonsideration.

The Honourable Dr. John Matthai: I am reluctant to express any views on
the questions which have been raised in this discussion because, as I said in
my Budget speech. it ‘s our intention to set up a comittee to go into precisely
the questions that Honourable Members have raised. Perhaps 1 may state
to the House straght uway what my intention is regarding this committes.
I entrely agree with my Honourable friend; Mr. Hirtzel that we sLould hav.
s strong and competent committee to go into these difficult matters. My idea
regarding the compositior o7 the committee I propose to set up isx this: Besides
the Member for Finunce and the Member for Transport and the Finaneial Com-
missioner for Railwavs I am going to suggest that nine Members of this ITouse
should be elected to the committee. 1 think a committee constituted on these
lines would answer the purpose, we have in mind, and 1 have no doubt that the
recommendations that thev make will enable us to come to a satisfuctory deci-
sion regarding these nrohlems.

Both the Honourah'e the Mover and the Honourable the Depntv President
discussed the varinns iswues involved in the depreciation fund. That of course
is an extremely diffien’t question, not merely in regard to railways but in regarl
to other concerns. \What exactly is to he the annunl rate of appropriation is
one question which the committee will have to consider. They wou'd have
to consgider also whether the level at which the fund atands at present is the

roper level to adont at the present time, that is to say whether arrenrs ghould
ge made up, whether replacement eost or original cost should be taken into
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account, whether some allowance should be made for goodwill, etc. These are
all issues on which it would be unnecessary and probably inadvisable that 1
should express any opinion at this stage. On the whole I should like to say
that the general att'tude adopted on the question of these various funds by the
Honourable the Mover and the Honourable the Deputy President is an attitude
with which 1 am in sympathy. I understand that attitude to be one of prudenze
and financial conservatism. I think that is the right attitude to take up in
regard to the question of these funds. As I said, it is8 not my business today.
pending final examination by this committee, to express any views.

Mr. P. J. Griffiths: Could the Honourable Member tell us when the Com-
mittee is likely to be set up?

The Honourable Dr. John Matthai: I am glad the Honourable Member has
raised that question. I wanted to say a word on that. My idea is that the
Committee should be elected before the end of this Session, and I hope the
necessary materials for the Committee wou!d be ready some time in July, and
it will be possible for the committee starting work on these materials in July
to present its report some time during the Session preceding the Budget
Session of 1948. Thst is my anticipation.

Pandit Lakshmi Kanta Maitra: May I know whether the Committee will
also be asked to examine the desirability of maintaining other funds such as
betterment fund and renewal reserve fund besides the depreciation fund, and
whether they will also be asked to determine the sizes of these funds. The
Honourable Member knows very we!l that there is enough room for honest
difference of opin‘on as to the desirability or otherwise of having different funds
with overlapping objects.

The Honourable Dr. John Matthai: Our idea is that the Committee should
have wide terms of reference in this matter so that the question whether there
should be separate funds or one consolidated fund could be examined by the
Committee.

Pandit Lakshmi Kanta Maitra: May I also enquire whether in this connec-
tion it would be open to the Committee to consider whether or not such expenses
a8 have been proposed by the Honourable Member in the Railway Budget out
of the Betterment Fund for construction of works should be undertaken by the
fund called the Betterment Fund which has been brought into being or whether
they shou'd be charged to capital ?

The Honourable Dr. John Matthai: The Government’s idea is that the defi-
nition of each of these funds would also be a proper matter for examination by
this Committee and of course the question of the contribution to be made by
the railways to general revenues would also come within their purview.

8ir Cowasjee Jehangir (Nominated Non-Official): Dur'ng the discussion cn
the Railway Budget we have heard many demands made upon the Honourable
Member. Now, Sir, I would like to ask a simple question. If these demands
are to be met, are they to be met for this generation, and are they not to be
met for future generations? This question of deprec’ation is no new one to
this House. As we were reminded, Sir James Grigg laid down the law on the
subject with which we disagreed at the time and for which we caused him a
great deal of irritation and a great deal of support to the Railway Member of
those days. Therefore, there are two schools of thought in this House. One
school of thought consists of men who have had something to do with large
industrial concerns. The other school of thought is of men who only look to
the present advantage to be gained by the public and themselves from the
Railway Department. My Honourable friend, who is now the head of the
Department and Member in charge, has had wide experience of industrial con-
eerns, and I think he expressed the opinion very rightly—the first time I have
heard it expressed by a Member for Railways—that if there was a private con-
cern with a capital of Rs. 850 crores, and if there was a Depreciat'on Fund of
Re. 100 erores and s reserve fund, I believe of about Rs. 26 crores, how con)d
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any one like that balance sheet? I think my Honourable friend would imme-
diately say that that industrial concern had not been properly managed and
that the future of the shareholdets was not in a sound conditon. We have
pleaded in season and out of season that the reserve fund of these ralways should
be on a much larger scale. But the Finance Member alsc had a say in the
matter. Every time there were ditlicult times. The Finance Member’s
demands had to be met and with a lenient House, with a House that only
looked for the present and not for the future, raids weie made on the reserve
fund of the ra.lways, with the result that a‘ter having had prosperous years
right through the war times, we find a depreciation fund of Rs. 1U0 crores and
a reserve fund of about Rs. 26 crores. These railways are not only meant for
ourselves. They are meant for our children, our grand children apd great-grand
children, and if we are to do our duty towards the state and to the future of
our country, the most impoitant point on which we have to concentrate is to
see that further raids are not made upon our profits. By all means let the
Btate get its due from the profits but not before a proper depreciation fund has
been built up for future generations: not before a proper contribution is made
towards reserve and towards depreciation funds: by all means let the profits
then go to the State. But in order to increase the profits to the State to deli-
beratey cut down the depreciation or reserve fund is not a sound policy. In
war time things were different. As the Deputy President mentioned, efforts were
made to get facts and figures. I believe that certain facts and figures were
obtaned. I realized the difficulties of getting facts and figures. But as my
Honourable friend knows, that if this had been an industrial private concern a
certain amount would have been allowed by the income-tax depaitment for
depreciation, and I am not going to ask him the most difficult question: What
thut sum would be in regard to our railways? Because I know that he is not
in a postion to answer it. Honourable Members must realise that an industrial
concern before paying income-tax and corporation tax is allowed a certain amount
of depreciation. This is worked out on a scientific basis. That is not possible
with the railways. The Honourable Member told us the other day that we have
contributed less towards the State durng the war years than we would have
contributed to the State by way of income-tax and super-tax. I say that the
Honourable Member must at least see that the depreciation that is set aside for
the railways is what an industrial concern would have had to put down in its
accounts for income-tax purposes: that is the minimum. How that is to be
worked out I am not in a position to say just now but it is possible to work it
out and that should be the minimum basis—little more if possible.

8°r, not enough attention can be paid to this question of depreciation. The
whole future of the railways depends upon it and I trust, having an Honourable
Member in charge who has had wide experience in this connection, he will not
neg'ect this important point which has, I am sorry to say, been neglected in the
past.

Mr. Leslie Gwilt (Bombay: European): The question be now put.

Mr. M. A. F. Hirtzel: Sir, I beg leave of the House to withdraw my eut
motion. R

Mr. President: Has the Honourable Member leave of the Assembly to with-*
draw his motion?

The cut motion was, by leave of the Assembly, withdrawn.

Mr. Pregident: The question is:

“That a sum not exceeding Rs. 15,33,86,000 be granted to the Govérnor General in Conneil
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1948, in respect of ‘Working Expenses—Appropriation to Deprecistion
Fund'.”

The motion was adopted.
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DEManp No. 1.—Raiwway Boarp—-Contd.
Increase of Railway fares below ILie. 1
Sardar Mangal Singh (East Punjab: Skh): Sir, I move-
“That the demand under the head ‘Railway Bourd' be reduced by Ra. 100.”

Sir, this is not a motinn like the other motions which were moved and with-
drawn but this is a motion which I hope the Government will accept and for
several rcasons. Even the Railway Member of the last bureaucratic Govern-
ment dd not think it propor to increase the railway farcs below Re. 1. It was
leit to the Honourable Raiiway Member of the National Government to step in
and put his hand into the pockets of the poorer people who travel short distan-
ces. In his budget speech the Honourable Member himsel! said

“and the application of a 6} per cent. increase of fares below Re. 1, which have hitherte
not been called upon.”
I cannot calculate the finsncial implications of this motion, because the requi-
site statist'cs were not avrilable to me, in spite of the fact that I lonked into
sothe reports. But I find that the aveiage distance trave'led by a third class
passenger in round figures is below 40 miles and the average rate charged is 3-8
pies per mile. 1f we multiply 40 by 8.5 pies it comes to about 140
pies or nearly 12 annas. 8o the average fare paid by a
third class passenger is nearly 12 annas. If my motion is accepted then
the bulk of the travellers in the third class stand to gan a little. There has
been all 10und sympathy for the third class passengers and my Honourable
friend the Transport Meriber was also full of sympathy for th'm and their
difficulties snd miseries in the waiting rooms, be’ore the bonking windows, on
the platforms and finallv in the railway train itself. I wo'1 seg of h'm to
reconsider this point. My Honourable friend Mr. Gadgil <aid the other day
that if a motion in some suitable form to lighten the burden on tha third class
passengers were brought forward, the Government would see its way to accep$
it. I hope that the Honourable the Ra'lway Member wi'l see his way o acceps
this motior. This will benefit to some extemt the third class passengers, parti-
culurly the villagers who travel short distances. -

Another moint which I would like the Honourable Transport Member to clear
is this. If this motion is not accepted, I want to understand what will' be the
increase or a ticket costing 2 annus. As regards tickcts costing one anna he
has made the position clear. The one anna wi'l remain intact. The railway
does not charge a fraction of an anna. If it is slightly higher than two annas,
I would lika to know whether it will be three annas or the excess charge will be
remitted ard it will rema’n at two annas. Fraction of a rupee is on a different
footing. If the fare is Rs. 1/7 the increase would .be only one anna. If-it is
two or thres annas I want to understand how much would bs the increase.
In the case of two anna tickets the increase wou!d be as much as 50 per cent.
and short distance third class passengers will be the most hard hit. A villager
travelling 8 or 10 miles for a t'cket of two annas will be required to pay three
annas. | would therefore request that this question be re-examined and fares
below Re. 1 should be free from the increase which is contemplated in the budgot
by iny Monourable friend the Transporf Member. This point is quite a simple
one and T do not think anv long speech is necessary, particularly because I

® want my Honourable friend Mr. Joshi to move his cut motion, which is a very
important one.

Sir, I move.

Mr. President: Cut motion moved:
“That the demand under the head ‘Railwav Board’ he reduced by Rs. 100.”
The Honourable Dr. John Matthai: Sir, I may perhajs ocut short the

discussion if T tell the House what the intentions of Gover ment are in ¢nis
matter. { told the House last week that we were oonsidersiag the question
of granting sowe relief in respect of the increase in fares proposed and thet
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I boped to be able to ke u stateinent on that point at an early date. We
have gone cureiuily into thus matier, and exsuuued 1t frow all powts of view.
The propusal mude by my Honovurable friend, Surder Mangul Siugh, that
fares Leiow Lie. 1 should Le exempled from the propused iucrease 18 uot one
which we ure in & positiou to uccept, because the loss wvo.ved in thav pro-
posal would be such thut the esuwates that we have made for the budget
year would be scrwusly disorgunised. However, 1 have given careful consi-
derution to the poss.bility of Lixing a limit for exemption from the proposed
increase,

Saraar Mangal Singh: Make it fifteen annas.

The Honourable Dr. John Matihai: My Honourable friend Mr. Gadgil the
other duy suggesied that we might consider exempting all suburban tickets
from the incrensed fare. That would not be fair to pecple who wravel shord
distances in rural areas. If we are going to make any proposal for exemption,
it seels to us that it should apply equaily to rural areas. Therefore having

% cons dered the matter from all points of view, the announcement I have to
make to the House is as follows:

Government have decided that the increuse of 6} per cent in passenger
fares shall not apply to faures below eight annas, including those for seuson
tickets between points where the single journey fare is below eight annas.

1 should like to state briefly the financial implications of the proposal. If
we sccepted Sardar Manzal Singh's proposal, Government would stand to lose
somewhere about 13 to 2 crorcs of rupees. On the proposal that I have
made the nmount that we might lose is about 85 lakhs. We feel that this
is as far as we can go.

Sardar Mangal Singh: May I know whether the innreass on eight annas
will be one anna and the incrcase on rupee one also will be one anna?

The Honourable Dr. John Matthai: 1t will be 6} per cent of eight annas.

Mr. President: Does this apply to all classes of tickets?

The Honourable Dr. John Matthai: Yes, Sir.

Sardar Mangal Singh: In view of the announcement made by the Honour
able the Railway Member—at lesst my motion has heen accepted fifty per
eent—] beg leave of the House to withdraw my cut motion.

Tke cut motion was, by leave of the Assembly, withdrawn.

Failure of the Railway Board ‘o implement the interim sett!cment wilh the
AV Todia Dailiearnaen’s Mederation

Mr. N. M, Joshi (Nominate? Non-Official): Sir, T beg to move:

““That the demand under the aead ‘Ruilway Board® he reduced by Rs. 100.”

8ir, by making this motion I want to discuss certain matters arising out
of the settlement arrived at between the Railway Board and the All-India
Railwayvmen's Federation in June 1946. You may remember, S'r, that in
.’;‘;ri\; 1946 the All-India Railwaymen’s Federation had planned to declare s

ef

[At this stage Mr. President vacated the Chair which was then occupied
by Mr. Deputy President (Khan Mohamnmad Yamin Khan)]

A= a result of certain concessions mnde hy way of an interim relief of
Rs. 4-8-0 per month and s a recult of the advice of some people who thought
that that time was not qu'te favourable for a strike and also due to certain
other concessions and promises given by the Railway Board the strike was
not declared. Since thet time the fulfilment of the terms of the sett'ement
have been considered and wntched by the All-India Railwaymen's Federstion
and by others ‘who nre intererted in the welfare of the Indian railwavmen. 1
have therefore. considerine the extent of the fulfilment, to plnce certnin mntters
before tha Honnurshle Membher in charge namelv that the Railwav Bonrd has
not ohserved strictly the terms of the settlement and therefore some action ta
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fulfil the terms of the settlement is necessary. One of the terms of the guttle-
went  was that interim relief w.th eftect trom 1lst July 1945 should be
granted in consultation with the All-India Railwaymen’s Iederation @8
recommended by the Ralway Finance Committee. With regurd to
this condition I want to bring to‘ the mnotice of the Honouruble the
Railway Member that in the first place all the terms of the settlement have
not been observed by all the Indian Railways. They have to soine extent—
perhaps to a large extent—been fultilled by the larger railways, but there are
some smaller railways, not owned by the state but owned by private coln-
ﬁ:nies—which have not fulfilled these terms fully. Some of these cownpanies

ve paid interim relief to a smaller extent and some, as far as I am toid,
oave not yet paid interim relief.

Then there are a large number of people on various ruilways who are
called ‘casual labour’ and they are not given the benefit of the interim relief,
of ks, 4-8-0. Unfortunately, so far as 1 know, there is no proper delinition
of ‘casual labour’ I know, and I have got my original knowledge added to
a little as & Member of the Pay Commission, that this term ‘casual labour’
is applied not only on railways but in several government concerns, for people
who work not only for weeks regularly but for months and even years. Still
they are called casual labour. The Railway Board, as far as I understand,
have denied the benefit of the first term of the settlement to people who are
called casual labour. I have stated that among the people who are called
casual labour there are people who have worked for not only months but for
years. The reason given, 1 am told, for not paying the interim relief to these
people is that the labourers or workers are paid at market rates. My informa-
tion is that these people are not paid at market rates, even if that was some
justification for not paying them the interim relief of Rs. 4-8-0. So far as
my knowledge goes, the rates paid to these people are less than what are
known as the market rates. Therefore, the excuse for not giving the interimn
relief is not proper. I do not know what the idea of the Railway Board is
regarding market rates. Some of these pecple have been working on the same
wage for a long time. If they had been market rates they should have ‘peen
changed every fortnight if not every week, because the cost of living either
goes up or goes down. The cost of living is still going up although during
certain periods the cost of living was going down. Dut the present trend is
for the prices to go up still. If they had been really paid at market rates I
think these rates should have been changing, but they are not changing very
much. T therefore feel that the Railway Board is not really just in not
paying the interim relief to a large number of their employees. Their number
is not small. T am told the number on the G. I. P. Railway is about 26,000
and if you take all the railways together their number is 60,000.

There is another failure on the part of the Government in observing spe-
cially this term of the settlement. Ths term of the settlement was that an
interim relief with effect from the 1st July 1945 should be granted in consulta-
tion with the Indian Railwaymen’s Federation as recommended by the Rail-
way Finance Committee. But I am told that persons in the emplovment of
the Railway Board between July 1945 and 8lst July 1946 are not given the
benefit, that 18 people who retired before the 1st August 1946 have not heen
given the benefit of this interim relief. -The justification given by the Rail-
way Board, I am told, is that although their promise was to pay interim relief
to all those people who were in the railway employment on the 1st of July
1945, still when the time for paying the actual interim relief came these
people were not in the service of the Railway Board or the Indian railways.
I feel that this is merely an excuse for not paying and I do not think there
is any justification for not making the payment to these people on the ground
that they had retired.
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1 think the Honourable Member will agree with me that a department of
"Goverument should never fail to honour their word. They have given their
‘word, that all rulwaymen who were in the employ of the railways on the
1st July 1945 will be paid interim relief according to & certain rate. And
then 1o find out some excuse not to pay the interim relief to some people is
not bhonouring their word. When the settlement was arrived at there was
no understunding that the casual labourers will be omitted. There was no
understunding that people who were or had retired before August 1946 will not
be puid. 1 have nothing to say against the moral sense of the Railway Board
but | know thut at least on one occasion some years ago there was s Member
-of the Government of India who fulfilled his word, although the fulfilment of
‘that word cost the Government of India a very large amount and although by
fultilling his word the Government of India at that time had to pay the
workers for the days on which they were on strike, At that time there was
Bir George Rainy, the Member in charge and he fulfiled his word to the
letter, although that cost a large amount of money and it appeared as if the
Railway Board were paying strike pay for their workmen. I would like the
Honourable Member to remember this commendable behaviour of one of his
predecessors and I would like him to realise what the result of not honouring
their word on the part of the Government of India will be not only on their
employees but on the whole public.

There is another point in connection with that settlement, namely, re-
trenchment. No employees of the Government of India who were in service
on the 15th September 1945 would be retrenched but if some employees were
found to be surplus the Government of India would find either alternative
employment for them or keep them in their own employment. I want to
speak on one or two aspects of this question of retrenchment. In the tirst
place I am told that at Kanchrapara two thousand persons who were working
not as railwaymen in those days but as civil-military units, were discharged
from service. The justification given for this is that they were not regular
railwaymen. They werc parts of a civil-military unit or units. I feel that
these people who were working in railway workshops should be treated as
railwaymen, although they were not at that time on the regular railway
musters but they were working under some military labour units. That is one
point.

Another point is that the Government of India when they provided alter-
.native employment, that employment is not quite good and if the employees
do not accept it they are discharged on the ground that they were offered
some alternative empleyment and they did not uvail themselves of it. 1
was given an instance by & man who knows the conditions on the G. I. P.
Railway. Some persons who were getting Rs. 26 in Manmed were transferred
fo Bombay and at Bombay too they were promised to be given Rs. 26. Now,
this is not an alternative employment. If & man was paid Rs. 26 in Manmad,
ke would like to be pa‘d something more in Bombay. 8o, this is not fulfilling
properly the conditions of your settlement.

There is one more question regarding retrenchment. Wo all want to avoid
retrenchment and as o measure of avoiding retrenchment, they could apply
the hours of emplovment regulations and the holiday regulations to all rail-
ways. It was in 1919 that the hours of work convention wns passed by the Inter-
national Labour Conference held in Washington more than 26 or 27 years ago.
According to that convention, the Government of India agreed to apply that
eonvention and regulate the hours on railways. Unfortunately the Govern-
ment has been neglecting to fulfil their plighted word in this matter. For
some vears they did nothing. After some years they began to take some action
and that too in such a halting manner that although the convention was
in 1919 the oconvention is not yet fully applied to all the railways. During
the last 25 years the Government of India have —woneded with all their

-
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effort to apply the hours convention only to what are kmown as Class I Rail-
ways but thut conveution is not yet made applicable to Class_ u l{au!wayl .
and Class LI Lailways, I feel that the Government of India is doing ®
wrong thing. I remember some years ago my friend Mr. Jawnadas Mehta
had made a complumt to the International Labour Office that the Governmuend
of India is not fultilling their agreement as regards these hours of employmen$
regulations. Since then, the Government of India twok some action, but they
are so lethargic that even 25 years have not been enough for them to fultil
their word. I would like the Government of India to take up this question
earnestly once for all. They should fulfil their word. It is wrong for & Gov-

ernment not to fulfil their plighted word. It has a bad effect not

¢r.u. only on your employees but also upon everybody else

in the country. 8'r, 1 do not wish tn take any more of your time,

out I would I'ke the Honourable Member to consider the items in which the

Government of India huve failed in their duty and have failed to carry out

the agreement. Therefore, I request him to consider these matters and give
their employees ‘the fullest satisfaction in this respect.

Mr. Deputy President: Cut motion moved:

“That the demand under the head ‘Railway Board: he reduced by Rs. 100.”

Miss Maniben Kara (Nominated Non-Officinl): Sir, I rise to support this
motion. The House is aware that last year the workers, not only of Govern-
ment's own railways but the workers of all the railways, had given a strike
notice. That was not a mere threat of a strike. There was complete prepara-
tion for a successful general strike, not as a result of the agitation of handful
of trade unionists but as a result of deep seated dissatisfaction prevailing
amongst the railway employecs for mnany years. As a result of the negotia-
tions carried on between the All-India Railwaymen’s Federation and the
Railway Board and also as a result of somo kind of settlement that was
arrived at between these two bodies, the railway employees were advised to
wait & while and to watch. They were also hoping that the report of the
Pay Comiission wi!l be out soon; the railway employees who are responsible
citizens of the society, thcrefore withdrew their strike notice. I personally
went on the B. B, and C. I. Railway line requesting and explaining to the
workers the advisability of withholding strike action in view of the interim
relief which was being offered by the Railway Board and also because the Pay
Commission was busy with finding facts and making recommendations. Bu#
to my great disappointment, I found that the railway employees were betrayed
as a result of certain loopholes that were left in the form of the agreemens.
As many as 60,000 railway employees who are entitled to this interim relief
of a small amount of Rs. 4-8-0 a month have been deprived of that henefis,
because we, the labour representatives, were not businessmen, and did nob
understand the loopholes in the settlement with the’ Railway Board. Sir, we
are frank and straightforward people. When we arrived at the agreement, we
understood the Railway Board to say that this relief will be given to all the
railway employees, but now we find that these so-called casual labourers have
been deprived of its benefit. The spirit of the agreement was that the work-
ers in your service working for a number of years, whose claim of incramen$
was accepted by the Railway Board, will all get the benefit, namelv, the
interim relief. The expression ‘‘casual Inbourer’’ unfortunately is very much
misused and abused because n worker who mav have spent all his life and grown
grey in the service of the railway is still called a casual lahourer; heenuse of
this definition of the casual labour, he is treated by the Railwav Board as s
temporary hand. Ts it justificble that the Railway Board should deprive as
many as 80,000 railway emplovees of their benefit of Rs. 4-8-0 a month? If
the intention of the agreement between the Railway Board and the Federation
was to somehow or other minimise the dissatisfaction existing among the
u_l.lwny emplovees, then T make hold to say that you have certainly failed
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.n that respect. I would appeal to the Honourable the Transport Member that
as a representative of a new Government in this country, ho should cowe
forward with a gesture that he would abide not by the letter but by the spirit
of the agreement which was entered into between the Federation and the Rail-

way Board. Sjr, not only in this respect, but, in the other cuse, where the
Is this an excuse

workers retired in August are also deprived of that benefit. i
%0 say that because the workers retired from their services, the Lailway Board
can swallow the money which legititnately belongs to the workers? It is
never too late to begin. I, therefore, hope that the present Railway Member
will pay the dues back to the railway employees. It is a matter of greas
regret for me to point out .to this House that the railway autlorities heve
failed to honour the agreement which was not at all satisfactory to the em-
ployees, but which the employees honcured and the Railway Board did not.

8ir Oowasjee Jehangir: I find there is no quoru:.
(The bell was rung and the quorum was obtained).

Miss Maniben Kara: In order to win the confidence of the railway employees
the Railway Board should fulfil the terms of the agrecment which was arrived
st between the Federation and the Railway Bourd. Even abcut hours of work,
it was agreed that they will be extended to all the railways which are memboers
of the Indian Railway Conference Association. With regard to hours of work,
{ wish to point out that the hours of work differ for three different categories
of workers. One category of worker is culled continuous worker, the second
category is called intermittent worker and the third is called unclassified
worker. I ask the Honourable Member to consider whether it is desirable to
have three different classifications for hours of work for the emp'ovees on
railways. The continuous worker is supposed to be workinz for eight hours
only. But in order to get the weekly holiday a worker in this particular cate-
gory has to put in extra hours every duy so that he earns his eight hours
leave for one day m a week. This should not happen at all. A worker is
expected to have a weekly holiday and he should not be working for more than
aight hours to earn that rest. But the worker callcd the continuous worker,
has to do overtime in order to obtain weekly rest. This must stop and he
must get a calendar day for his rest. The intermittent workers are working
for 12 houra. The argument advanced is that station muasters, booking clerks
and porters are not working continuously for all the time; but you forget that
these people are required to be at their posts. They cannot zo home, they
cannot enjoy rest between hours of work. The very fuct® that these workers
have got to be at their jobs for 12 hours means that they have to be working
for such long hours. This discrimination should immedintely go. T would very
much like the Honourable Member to give his urgent attention to this so-colled
unclassified workers. I mentioned in my general remarks on the railway
budget that these members of the running staff work for nas manv as 12 hours,
15 hours and 16 hours a day. They are mostly supervisory staff who have
absolutely no regulation of hours of work. Irnncine engine drivers whn have to
perform such responsible tasks. who are responsible for lives of hundreds of
passengers have no regulation for hours of work. This is appalling. You are
thinking in terms of retrenghment, vou are thinking in terms of throwing ous
persons when you are not in a position to replace those people whn have to
be working for longer hours. I can understand that at times when a trnin is
running late it is8 not easy to relieve these workers but then they shouli be
compensated. I expect the Railway Member to give serous attention to this
class of unclassified workers. I do not want to cover the points which have
been so ably dealt with by Mr. Joshi ro T shall make a few remnrks abous
‘eave rules. There are four different sets of leave rules, companv leave rules,
fundamenta) icave rules, state railway rules and senarnte leave rules for infe-
vlor staff. All these complicated leave rules should he abolixhed and there
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abould be only one leave rules. The Railwaymen Federation has a'ready put for-
ward this demand, which should receive serious congideraution. With these
words, I support the motion moved by Mr. Joshi.

Mr. Z. H. Khan (Government of India: Nominated Official): Sir, I will try and
deal brietly with some of the points raised during the discussion. My Honour-
able friend Mr. Joshi referred to the failure of the Ruilway Bourd in not grant-
ing interim relief to employees of railways other than Indian  Government
railways. In June last yeor when a general railway strike was threatened, the
Railway Board agreed to grant interim relief as recommended by the Railway
Standing Finance Committee, but this relief referred ouly to the euiployecs of
Indian Government railways. The Board in fact could not give any ussurance
with regard to employees on company lines nor on lines manuged by Indian
States, a8 Government, generally speaking, have no power over the detailed
management of these lines. I may point out that the assurance given to the
Federation referred only to employees employed on the Indian Government
railways as the conditions of service of staff on those railways are controlled
by Government and the expenditure thereon is directly chargeable to railway
revenues. This question was also discussed with the Federation and during
the discussion the Federation asked if the Railway Board would support action
to ensure uniformity of conditions of service on railways other than Indian
Government, railways. The Federation were told that the Board would have
no objection to referring the matter to the I. R. C. A. if they so desired.
Later on after detailed examination, however, it was found that they had no
statutory control in regard to service ennditions of staff employed on those rail-
ways. But the Board agreed to write to the working agencies of those rail-
ways and place before them the representations made by the Federation for
their consideration; and this is being done.

The other point that Mr. Joshi raised was in respect of casual labour.
Cusual labour is labour whose employment is not regulur and who ure enguged
for specific work, the employment terminating with the cessation of the work,
and who are given wages at schedule rate or market rates as distinguished from
the fixed scale applicable to regular estublishments. The rates paid to casual
labour therefore take into account the cost of living. 8o far as we are aware
the wages paid to this sort of labour have distinct relation to market rates,
that is, rates paid to similar labour in that area and, gengrally speaking, are
higher than the wages paid to similar whole-time staff employed on railways.
‘This question has been examined at great length by us. The Railway Board
do not accept the allegation that casual labour is not paid at market rates;

but if the Honourable the Mover can substantiate his statement the Board will
be glad to reconsider the question.

The Honourable the Mover then reised the question of the payment of
interim relief to railway employees who have retired. This question has also
been very carefully considered and has been discussed more than once with
the All-India Railwaymen’s Federation. I may explain that the increase in
pay wus given on. the recctnmendation of the Standing Finance Committee for
Railways in order to relieve the staff actually in service of their most pressing
financial anxieties to make their continuance in railway emplovment possible;
-and the relief was.given with retrospective effect in order to p'ace a lump sum
amount in the hands of the serving employees to meet their immedinte needs
pending inquiry by the Pay Commission. It was never intended that this
‘relief should be extended to men who had retired from service. There are
real difficulties in the matter of giving interim relief to men who had retired
before that date; and the main d‘fficulty is the tracing of these men. That
is, there men must have gone to their homes and we have no definite record
as to where they could be found; it will also be extremely difficult to verify the
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last pay drawn by thew us such records are not usually available after & man
hus reured.

‘T uen br. Joshi raised the question of retrenchment of the staff of the
Civil Maintenunce Umits. This statf were recruited during the war on behalf
of the Defence Depurtment for work which was undertaken by the B. & A.
Ra:way by the Coutroiler No. 1 C. M. U. company who happened to bp the
Deputy Cnief Mechamcul Engineer of the Railway at Kanchrapara, without
regurd to ruiway rules or rauway scales of pay. In many cases _the scales
of pay of several of them were higher than those given to regular railway staff,
and the entire cost of their wages and allowances was debited to the Defence
Depsrtinent. They were at no time treated as regular railway employees. At
the meeting of the All-India Railwaymen's Federation with the Board on 5th
December 1945 it was made clear to the Federation that the men who were
emp.oyed by railways on behalf of other departments and were doing their
work were not railway servants and therefore had no claim for absorption in
future vacancies. This ponsition, I may say, was accepted by the Federation.
Even though the C. M. U. staff were not treated as railway servants orders
were issued to the B. & A. Railway directing them that they should endeavour
to absorb this staff in regular railway employment when opportunity offered.
In July last year the Federation mentioned this matter aguin to the Board
and su'd that their retrenchment was against the undertaking given to them
by the Board. At the sume time some of the C. M. U. staff made an appli-
cation to the Calcutta High Court to order the General Manager to cancel the
notice of dischurge issued to them; and the General Manager of the B. & A.
Railway rece’ved a ruling from the court asking him why the notices of dis-
charge should not be cancelled. The judgment of the Calcutta High Court
hns only recently been received and they have agreed with the Railway
Department that the €. M. U. staff were never intended to be railway
9mp13yees and that the notice of discharge issued against them were correctly
issued.

The Honourable Member who followed the Honourable the Mover men-
tioned the hours of work rules. This matter is under reference to the Adjudi-
cator along with the question of leave to staff and it is very ditlicult to say
whut the recommenduations of the Adjudicator would be; but Government will
certuinly give every considerution to the award made by the Adjudicator.

The Honourable Dr, John Matthai: Sir, Mr. Zafar Husain Khan has explained
the position of the Railway Board in regard to this matter. 1 was not concerned
with the negotiations that took place !ast year and the settlement that was
reached at the end of those negotiations. But since I received notice of Mr.
Joshi s motion 1 bave gone with scme care into this question.- I have seen the
papers and 1 have discussed the matter with the Railway Board; and I should
like to tell Mr. Joshi that having examined the question with a detached mind
I am satisfied that in coming to the decisions that they have come to the Railway
Board have not in the deast been actuated by any desire to back out of the
engazements which they reached with the Al'-India Railwaymen’s Federation.
And 1 hope Mr. Joshi will aceept m+« assurance that in this matter or any matter
of this kind that may come up in the future we shall fully and faithfully imp'e-
ment any undertakinas that may he reached with labour. Speaking not merely
personal'v but on behalf of the Government I should like to sav that we are
avpxious that onr relations with labour should be placed on a really satisfactory
footing. We shnll take everv step necessary towards that purnose; and T hope
Mr. Joshi and his eo'leagues will give us in this matter the fullest co-operation.

Mr. N. M. Joshi: Sir, ] mav sav with recard to the assurance given bv the
Hononurable the Railwav Membher that T never questioned the motives of the
Railway Bonrd; but T will surelv rav this that their action results in a failure to.
implement their promises. Their motive may not be to back out of these
promises but the resu't is backing out.
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Mr. Deputy President: The question is:
*That the demand under the head ‘Railway Board’ be redmced by RBs. 100.”

The motion was negatived.

Mr. Deputy President: As therc are no other cut motions left, I will put. the
Demands to the House.

Haji Abdus Sattar Haji Ishaq Seth (West Coast and Nilgiris: Mubam-
madan}: 1 rise to a point of order. I just want to know what is the procedure
in this case. If guiliotine is applied at 5 O’clock. then the motions are put by
the Chair. Now that there .is half an hour more, the Honourab'e Member
should put the motions so that if any Members of the House want to offer any
observations they may do so. .

Sjt. N. V. Gadgil: We have come to journey's end now.

Mr., Deputy President: If thie Honourable Member wants to insist, that is the
eorrect procedure, but as the cuts which were agreed upon to be moved are
finished 1 thought it will suve time if the motions are put by the Chair.

Haji Abdus Sattar Haji Ishaq Seth: T do not insist, Sir.

Mr. Deputy President: The question is:

“That a sum not exceéding Rs. 39,06,00C be granted tc the Governur General in Council
10 defray the charges which will come in cours> of payment auring the year ending the
2lst day of Muarch, 1948, in respect of ‘Rumilway Board’.”

The motion was adupted.

DEeMAND No. 2.— AcpIT

‘Mr. Deputy President: The question is:

““That a sum not exceeding Rs. 19,84,000 be granted to the Governor General in Council
4o defray the charges which will come in course of payment during the year ending the
3lat duy of March, 1948, in respect of ‘Audit’.”

The motion was adopted.

DemanD No. 8.— MISCELLANEOUS EXPENDITURE

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 54,75,000 be granted to the Governor General in Councll
to defra: the charges which will come in course of payment during the year ending the
Blst day of March, 1848 in respect of ‘Miscellaneous Expenditure’.”

The motion was adopted.

DeMaxD No. 5.— WorkiNg EXPENSES—REPAIRS AND MAINTRENANCE

Mr. Deputy President: The question is-

*“That a sum not exceeding Rs. 40.14,88,000 be granted to the Governor General in Council
to defra: the charges which will come in course of payment during the year ondin!; the
3lat day of March, 1948, in respect of ‘Working Expenses—Repairs and Maintenance’.”

The motion was adopted.

DEMAND No. 6.— WorkING EXPENSES—OPERATING BTAFY

Mr. Deputy President: The (uestion is*

;‘zbut s ’:umhnot exceehding R? 22.58,28.000 he granted to the Giwernor (leneral in Oouncit
to defrav the charges which will come in course of ment ducing the ead
3lst day of March, 1948, in respect of ‘Working Exy'::zQ—Opeuﬂn“g Bmﬁ a8 the

The motion was adopted.
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DEeManD No. 7.— WoRkJNG ExpENsES—OPERATION (FURL)

Mr, Deputy President: The question 1s:
“That & sum not exceeding Rs.22,39,19,900 be granted to the Governor General in Council
to defray the charges which will como in course of payment during the vear ending the

' ”

Blst day of March, 1948, in respect of ‘Working Expenses——Operation (Fuel)'.
The ‘motion was adopted.

DEMAND No. 8.— WORKING EXPENSES—QOPERATION OTHER THAN STAFF axp Fumn

Mr.  Deputy President: The question is:

“That & sum not exceeding Rs. 7,53,67,000 be granted to the Governor General in pouncil
to defray the charges which will come in course of payment during the year endmg the
g_lotl day of March, 1048, in respect of ‘Working Expenses—Operation Other than Staff and

ue "

The motion was adopted.

DeEMAND No. 9.— WoRkING EXPENSES—MISCELLANEOUS EXPENSES

Mr. Deputy President: The question is:
““That a sum not exceeding Rs. 24,45,16,000 be granted to the Governor General in Council
to defrav the charges which will come in course of payment during the year ending the

31st day of March, 1948, in respect uf ‘Working Expenses—Miscellaneous Expenzes’.
The motion was adopted.

DemMAND No. 10.—PAYMENTS TO INDIAN STATES AND COMPANIES

Mr. Deputy President: The question is:
““That a sum not exceeding Rs. 1,66,80,000 bn granted to the Governor General in Council

to défray the charges which will come in course of fnyment during the year ending the
31st day of March, 1948, in respect of ‘Payments to lodian Stutes and Companies’.”

The motion was adopted.

NEMAND No. 12.—INTEREST CHARGES

Mr. Deputy President: The question is:

w :l"l;hat zhsumh not exc;gdl:ng .le. 87,000 be granted to the Governor Gemeval in Couneil
efra. the charges which will come in course ofs payment daring the di
3lst day of March, 1945. in respect of ‘Interest Clurp ):" s yuir ending the

The motion was adopted.

-~

DrmaNp No. 13.—APPROPRIATION To BETTERMENT FUND

Mr. Deputy President: The question is:

0 ;:rfh“ ‘th.umhm)t ”“";‘E“:S Rl.i 5.00.00{000 be granteqd to the Governor General in Council
ray the charges which will come in course of ment daring th i
Blst day of March, 1948, in respect of 'Appropriltinnmtz Betumpn: pu;d{’-?r eading the

The motion was adopted.

DEMAND No. 14.—APPROPRIATION TO RESRERVE

M. Deputy President: The quertion is:

““That & sum not exceeding Rs. 5,00,52,000 be granted to the Cavernor General in Council
1o defra: the charges which will come in course of pavment dnring the year ending the
8lst day of March, 1948, in respect of ‘Appropriation to Reserve'.”’

The motion was adopted.
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DEMAND No. 14A.—WITHDRAWAL ¥ROM RESERVE,

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 1,856,000 be granted to the Governor General in Council.
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1948, 1n respect of ‘Withdrawal from Reserve’.”

The motion was adopted.

DEMAND No. 15.—CONSTRUCTION oF NEw LINES

Mr. Deputy President: The quertion is:

“That a sum not exceeding Rs. 2,46,52,000 be granted to the Governor General in Council.
to defray the charges which will come in course of payment during the year ending the
3ist day of March, 1948, in respect of ‘Construction of New Lines’.”

The motion was adopted.

DemaND No. 16.—OpPEN LINE WORKS—ADDITIONS
Mr. Deputy Pregident: The question is:

““That 8 sum not exceeding Rs. 23,19,00,000 be granted to the Governor Gencral in Council
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1848 in respect of ‘Open Line Works—Additions’.”

The motion was adopted.

DeEMAND No. 17.—OpPEN LINE WORKS— REPLACEMENTS

Mr. Deputy President: The question is:

‘“That a sum not exceeding Rs. 24,18,00,000 be granted to the Governor General in Council
to defray the charges which will ccme in course of payment during the year ending the
31st day of March, 1948, in respect of ‘Open Line Works—Replacements’."

The motion was adopted.

DEMAND No. 18.—CAPITAL OUTLAY 6N VIZAGAPATAM PoRrT

Mr. Deputy President: The question is:

“Tha} a sum nocv exceeding Rs. 15,00,000 be granted to the Governor General in Council
o defray the charges which will come in course of payment during the year ending the
3lst day of March, 1948, in respect of ‘Capital Outlay on Vizagapatam Port’.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thursday, fhe
- 27th February, 1947. i
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